e

-
.

CENTRAL ADMINISTRATIVE TRIBUNAL 9 o
~ GUWAHATI BENCH €
GUWAHATI-0S - n

(DESTRUCTION OF RECORD RULES,1990)

INDEX
e B RAICP NG
R | EP/MANG...cconrneee Cessssrsenses |
1, Ordcrs Sheet. Qﬂ’Q@g‘/@Q ................ —L ........ to(7’ ..... o
2. Judgment/Order dtd../3/0 gjﬁ?é[ .......... . veersas toélb/k’m’w
3. Judgment&Order dtd........... ........ Received from H. C/Supreme Court |
PO NCY. Y N4/ SIS O MR "Y1 SO
B, EP/MPenrvrseesMlleariiirnnnsrrnnsssonns ST - SR 8 1 RO
| 6RA/CP ...... ...... 7 o7 R 0uuverseeenressrne
7. WS Sebmnibed bytta. ;Qm,aam&/nﬁpg ............... 0unerreBrtren
8. Rejoxnder M&ézm#m/ %(#&W&JPg ...... fz. ....... . to-Zé ..... -
9, Rep'ly........;;...; ........ e airsesestssesseanns PvrrvernssserserserseeOuesersssesssosns
| iO Any other Papers .......... S | - YT verenntOinnans reesases .
: 1\1'“‘.\1\<Iemo ofAppearance..}n-....'..,.: ..... B YT seresivnsrensneridererssserinesisereies
12, Additional Afﬁdavit...................... e s e seens
. 13. Written Arguments.........c..ouu.n.. rereeesesssermneosesssseens veeeenrens ‘
5 14, Amendement‘ Reply by Respondents ..................... reeeerererreenes
. 15, Amcndmcnt Reply filed by the Apphc;mt ,,,,,,,,,,,, eesesssnaenns
16. Counter Reply ..................... sosbsesetesartestssetatatorsateniensenensns rererererenioes

~ SECTION OFFICER (Judl)




é@mfzg A&e%brnéwmi

Lo 716
éjﬂ/OzL”"

_..D)//\fo M
\r M&L&W

|
35 RogetAth. |
f

l ';N h é\
i ’ -
1 " ‘;,_"
il
o | \ '
) \’ | P v
| I ¢
[ o ( SEE RULE -4 )
o . . .
b LEALR.L ADMINISTRATTIV E TRIBUNA L
| e GUUAHATI BENCH
o L GUUAHATT
I ceue
: i
3 ORDER SHEET
: | !
: L ' Original Application np 3 &S/C}L - i
P Misc. "Petition No, ./ 1
P Lontempt Petition po, / '
‘: ] . Review Applicatign No. /
|
§ 1 {J
[ e 5 ;
g | Applicant (s) zgixaanJ Lﬂﬂ4«c{b4\ \}=Gmma Cl%é) (i
Lo U : —
: b
. , ‘ ” =Vs- - s
E 1] Respondent (s) oo j\_ \}C\qm
: f | Advocate for the Appllcant (s) ‘Q) WA YLV}WVN\ s ‘QC‘VWN\)
. w; Advocate fop the Hespondent(S) (DQM
] !
|
] _
] — .
| {l\}otes of the Registry Date | Order of tha Tribunal
L | |
N | | 11.10.02 Heard Mr;SoSarm? leanrned
' . : L , '
. [ > counsel for the applicant,.
- ‘fﬂ L,,——""' Issue notice of Motion.
Co :
L ﬁ } i Returnable by four weeks.
R . ‘ e ; ion.
, , 11.02 for Admiss
, ”f : / ’}() 5?‘“5\{ i List qn 11,: 1.
{‘ ks . Q./
N Smﬁﬁd | C (Aié\ggj
. e Member =
I ‘ 4\
{ O "
!
S N 1
R RO
!‘}\AL“ M -'Q? Jfﬁ/ gbgm\«?jj #v*\Qggt
C ]y AN AN ‘
S\é&’m‘lg ﬁ.a((,u’ ! ' .
ol - \éﬁ& %\ . - %/Lo »
s %Z///// X |
() NN i /’\ :
& # , _G&2~§:y



ni viek Q) Ne 305’4’[{5@
Aol Ff 1]/ e2- b

wli.

I

Nouor e s shodkevmsnt

Wi been %ﬁLbﬁf.

, ﬁ}’o@

b

'11012002 - Heard Mr. S.Sarmé, learned

0.A.N0.335/2002

counsel , for the applicant and also
Mr. A.Deb Roy, learned 8r. C.G.s5.C.
for the respdndents.
The application is admitted.:
Call for the records, ' »
List on 17.1.2003 for
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 335 of 2002.
Date of order s This the 13th Day of May, 2004.

The Hon'ble Shri Mukesh Kumar Gupta, Judicial Member.
The Hon'ble shri K.V.PRahladan, Administrative Member

1. Steral Lyngdoh,

2. M. Marbaniang (Nargrecia)

3. M. Kharkonger,

4. S.Dilip Kumar Singha,

5. violet Blah,

6. Joyanti D. Lyngdoh,

7. Ratna Das,

8. Mihir Dey,

9. Dominic D. Khar,

10. M.H.Thabong,

11. Kyrshanbor Myrthong,

12. Swapnabrota Dutta Choudhury

13. Debashish Choudhury + o o Applicants
All Stenographer Grade-II working in
the North Eastern Council, North Eastern
Council Secretariat, shillong.

By Advocate S8hri S.Sarma.
- Versus -

1. Union of mdiap
represented by the Secretary to the
Government of India,
- Ministry of Home Affairs, New Delhi-1.

2. The Secretary, North Eastern Council,
Shilloeng=-1.

3. The birector,
North Eastern Council,
Government of India,
Ministry of Home Affairs, New Delhi. « « « Respondents.

By Shri A.Deb Roy, Sr.C.c.s.C.

- MUKESH KUMAR GUPTA,MEMBER (J)

Z This is the second round of litigation. On an
- earlier occasion the applicants instituted 0.A.149/98 seeking
. parity of pay scale between Stegographer Grade-II of the
' North Eastern Council with that of other similarly situated
jGrade II stenographers in other autonomous statutory bodies.

% ’ contd..2
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The sald 0.A was disposed of vide order dated 20.12.2006
with the direction that NEC Council should consider the
grievances of the applicants and pass a speaking order.
Pursuant to the said direction NEC Council Secretariat,
Shillong once again considermithe grievance of the applicants
but regretted to accede theirequest , which was communicated
vide order daeed 4.8.2001 (Annexure-8), wherein the extract
of the decision taken on 1.8.2001 was also conveyed, which
les impugned in this present application.
2. The basic contention raised by learned counsel for
the applicants is that prior to Third Central Pay Commission
Stenographer Grade II worked in the pay scale of R5.210-530/-
which was revised to R.425-800/-, which was also the pay
scale of Grade II Stenographers of Central Secretariat.
The pay scale of Stencgraphers Grade-II of Central Secretariat
was revised to Rs.1440-2800/- which was subsequently revised
to Rs.1640-2900/~ based on a award of arbitration. It is
contended that the applicants are entitled to be placed
in similar position vis-a-vis all those who are comparable
in nature. Therefore the applicants contends that they
are entitled to parity with the Stenographer Grade IT
working in Central Secretariat as well as other autonocmous
body. Disparity in the pay scale of Stenographer Grade II

- @ef NEC with their ccunter part with the similar statutory
organisation and the Central CGovernment without any justi-
fication and has no rational basis, which viclates tre
provisions of Articles 16 and 14 of the Constitution of
India. It is further contended that the impugned order
dated 4.8.2001 has ne bearing in the eyes of law and cannot
be sustained in as much as the same is not a speaking order.
3. The nature of work undertaken by them, qualification
for appointment are same and similar to those who have been

granted better pay scale than the applicants and therefore,

e
\,%r contd..3
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they are entitled to equal pay for equal work.

4. The respondents, on the other hand, centested the
applicants Claim by stating that the demand for absolute parity
of pay scale in between the Central Secretariat Stenegraphers
and Stenographers working in the office odt-side the
Secretariat, hage not been accepted by the Fifth Central

Pay Commission as well as Central Government. The NEC
constituted under the Act of Parliament in 1971, as per the
amendment of 2002 will have such power as may be delegated

to it by the Central Government. It is further contended

that the NEC on its own cannot grant parity in the pay scale
than what has been recommended and accepted by the Central
Government . Further the pay scale of #5.425-700/~ as well

as &.425-800/- was revised to Rs.1400-2600/~ with effect

frem 1.1.86. The pay scale of &.1640—2900/- granted to

Central Secretariat Stenographers was based upon the deéisian
rendered by the £rincipql Bench of the Tribunal on 23.5.99

and was not baseg on either 4th or 5th C.P;C. recommendation.
It is further contended by Shri A.Deb Roy, learned Sr.C.G.S.cC
that applicants themselves were not aware whether they should
claim parity with Stenographer Grade«II working in the
autonomous organisation of comparable nature or with the
Central Secretariat stenographers. Further the parity cannct
be claimed with the Central Secretariat Stenographers unless
there is proper material to establish such ccmparisieq,is
proved and justified, which is lacking in the present case.

5. We have heard both sides counsel at length and perused
the pleadings. On perusal of the impugned communication dated
4.8.2001 aq?nding the note and the decision taken on 1.8.2001, ki
clearly established that different system pf recruitment in \%

. respect of Stenographers had been the criteria for arriving

QL
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the decision by the Ministry ef Home Affairs. Me material
has been placed even beferé us to draw a ccmparision between
the Central Secretariat Stenographers and the applicants who
are woiking in an autonomous or st&tutory organisation. It

is ceontended by learned counsel forthe respondents that

Stenographer Grade-II in NEC is a Group *C' post, on the

other hand, Stencgrapher Grade °'C' in the Central Secretariat
is a Group 'B’ poséx'ﬂot only this the educational gqualifica-
tion required, nature of duties and functions performed are
quite distinctive on the face of it. Successive pay Commission
have made distinctiem between Stenographers working in Central

Secretariat and outsidé the Central Secretariat working in

~ autcmomous , statutory bodies. Therefore, it is further

contended that the claim of parity cannot be allowed and
entertained. The principlegf of equal pay for equal work

is attracted only wiéé%ﬁ two sets of employees)which:?ﬁmilarly
situated and discharge similar function. It has further been
held by the Apex Court repeatedly that it is not the £iﬁ£ggg:“¥'
of the Court to £ix pay scale and this being the matter ,

‘which falls within the domain of expert body like Pay C@mmissian'

6. In view of the discussions made herein above we are
unable to accept the cententidﬁ raised by the applicants that
the impugned communication dated 4.8.2001, cenveying the
decision of the NEC dated 1.8.2001, is arbitrary,as contended.

The distinctiong/ drawn between the Stenographer in the

Central Secretariat and those attached tothe subordinate

offices is a reasonable classification. Accordingly the
present 0.A. is without any meritg and accordingly fails.

No order as tc costs.

\% ' > SZ

( K.V.PRAHLADAN ) ( MUKESH KUMAR GUPTA )
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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THE CENTRAL ADMINISTRATIVE TRIBUNAL::BGUWAHATI BENCH .

- BUWAHATE -

{(Ahpplication wnder Section 19 of

Administration Tribunal Act, 1983)

Central
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BETWEEN
1. Steral Lyngdoh,
2. M. Marbaniang (Margrecia),
3. M. Eharkonger,
4. 8. Dilip Kumar 8Singha, +
9. Violet Elah,
b Joyanti D. Lyngdoh,
7. Ratna Das,
8. Mihir ﬁey,
?. Dominic 5. Ehar,
i, M.H. Thabong,
11. Eyrshanbor ﬁyrthmﬁg,
12. Swapnabrota Dutts Choudhury,
13. Debashish Choudhury,
A1l Stenographer, Grade-Il working  in

the North Eastern Council, North Eastern
Council Secretariat, Shillong.: '

vee Applicant. -

~ AND -

1. Union of India, represented by the
Secretary to the Government of India,
Ministry of Home Affairs, New Delhi-1.

2. The Secretary, North Eastern Council,
Ghillong~1.
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3. The Director, North Eastern Council,
Government of India, Ministry of Home
Affairs, New Delhi.

.+ Respondents

DETAILS OF APPLICATION

i. PARTICULARS OF THE __ORDER__AGAINST WHICH . THE
APPLICATION I8 MADE :

The present application is directed against the’
order bearing No. NEC/ADM/45/98 dated 4.8.2¢61 by which
the prayer of the Applicants has been rejected. This
application is also directed against the action of the
Respondents in not maintaining the parity hﬁﬁpay' scale
between thé Grade—II, Stenographers of North Eastern
Council (NEC) with that of other simiiarly situated
grade~I11 stenographers in other  autonomous  statutory

bodies similar to NEC.

2. JURISDICTION OF THE TRIBUNAL =

The applicants declare that the subject matter in
respect of which the application is made is within the

jurisdiction of this Hon’'ble Tribunal.

Se LIMITATION

The applicants further .declare that the
application is within the limitation period prescribed .
under Section 21 of the Administrative Tribunals Act,

19834,

4. FACTS OF THE CASE

4.1 That the Applicants are presently holding the post



of Stenographer, Grade-II in the NEC and are seeking a

common relief viz. disparity is pay scale vis-a-vig the
other similarly %izgﬁggg__ggggfmll Stenographers of

-

other statutory bodies like NEC. Though the Grade-—-II -

Stenographers of NEC are being provided with the pay

scale of Rs. 14882606/~ whereas as, the other Grade-

11, Stenographerﬁ.mhich include not only the Central
Government but also all other statutory bodies similar
to NEC are being given the pay scale of Rs. 1464829086/~
It is pertinent to mention here that the disparity . in

the pay-scale of Grade—I1I Stenographers of NEC and that

of other similarly situated Grade~I{I Stenographers of.

Central Government as well as other statutory bodies
like that of NEC started when 4th Pay Commissions
recommendation was implemented. Pursuant to the
recommendation of the 4th Pay Commission, all other
Stenographers Grade~I1 working with Central Government
and also with the other, statutory bodies like NEC,
were given revised pay scale of Rs. 164@-298¢/—,
However, the pay scale of Grade~Il, Stenographers: of
NEC was retained as Rs., 1408682600/ ~-. Prior to
implementation of the recommendation of 4th  Pay
Commission all the aforemenfion Stenographers were
drawing the pay scale of 1488-2688/-, Highlighting the

grievances the Applicants preferred representations

through their association which were followed by the - -

legal notice dated 26.12.97. The NEC authority on
receipt of the legal notice intimated the counsel of

the Applicants that the power of determination of pay

lies with Central BGovt. Pursuant to the aforementioned

intimation another legal notice was served on Central

o
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Government ventilating the grievances ©F ke RKenkrst
Bsncepomest  but  same could not evoke any result in
positive. Situated thus, the Applicants approached this
Hon'ble Tribunal by way of filing 0A No. 149/98. The
Hon'ble Tribunzl after hearing the parties to the
proceeding was pleased to dispose of the said OA
directing the NEC authority to examine the grievance of
the Applicants and to pass necessary arders. The'
Applicants enclosing the judgment passed in 0A No.
149/98, represented the matter before the NEC authority
ventilating their grievance. The NEC authority on
receipt of the said representation issued the impugned
arder dated 4.8.20828 rejecting the claim of the
Applicants. The Applicants represented the matter
hefore the auwthority concerned but same vyielded no
result in positive. Having no other alternative the
Applicants have come before this Hon'ble Tribunal once

again through this 0A.

4.2 That all the Applicants are citizens of India and

as such  they are entitled to all the rights,

protections and privileges as guaranteed under the

Constitution of Indiz and laws framed thereunder. The
grievances raised by the Applicants in this 0A and . the

relief sought for by them through this application is

cwimilar and they pray before this Hon'ble Tribunal to

allow them to join together in a single application
invoking Rule 4(3){(a) of Central fidministrative

Tribunal (Procedure) Rules, 17987.

4,35 That the North Eéstevn Council (NEC) is a statutory



hody created by Act of Parliament i.e. North Esstern

Council Act, 1971 (Act of 84 at 1971).

A copy of the North Eastern Council Act 1971 is

annexed as Annexure-~l1.

4.4 That the Grade-Il Stenographer in- NEC were

originally sanctioned the pay scale of Rs., 216-583d/-

:

which was at  per with the Central . - Becretariat -
employees. The aforesaid pay scale was previously prior
to implementation of 3rd Pay Commission recommendation.

The aforementioned pay scale was thereafter revised to

Re. 425-80d¢/~, which was also the pay scale of Grade~II - -

- Gtenographers of Central Secretariat. Surprisingly

enaugh , the aforementioned pay scale was - never
implemented to  the recruitees who Jjoined NEC afteh
implementation of 3rd Pay Commission recommendation and
their pay was fixed in the pay scale of Rs. 42576/~

instead of Rs. 425-846/-—,

4.% That the anomalous situation was therefore cropped
P after the .commencement of 3rd Pay Commission
recommendation inasmuch as the Grade—~11 Stenographers
af  the NEC who were there working, were given the pay
scale of Rs. 420-888/- i.e. similar to the pay scale of
all ofher Grade~I1 Stenographers of Central
Gecretariat, where. as subsequently appointed
Stenographers Grade—II in NEC were given the pay ﬁcéle*
at Re . 425-7¢d3/~ . Hence = among the Grade~11
Stenographers, two different c¢lasses were . created
without any intelligible differentia and rational and

objective criteria. The sheer absurdity of creation of



these two classes is born out by the fact fhat both
these two classes of Grade-11 Stenographers of NEC were
not only similarly situated in all respect but also
carried out the similar duties and responsibilities.

Their gualifications are also same and hence these was

nao  reason for creating two different classes of

Stenographers within the NEC.

4.6 That the 4th Pay Commission recommended the pay -

scale of Rs. 1488-2604/- for the GBrade-I11 Stenographers

working in the Central Government offices. Subseguently ¢

. the pay scale of Grade-II Stenographers of Central

Secretariat was revised to Re,. 16402908/~ and this

revision of pay scale was extended to all the

Ministries and departments of Government of India,

where the method of recruitment is same and the old pay
scale was 425-80d/-1t is therefore seen that Grade~II
Stenographers having pay scale of Rs., 428-868/- who
were working in Central Government Sérviﬁe/foiceﬁ were

givern the raised pay scale of Rs. 1648-2963/~. However,

the pay scale of Grade—I1 Stenographers of NEC were

given the pay scale of Rs. 14882688/~ instead of 1643

29/~ to 3rd Pay Commission recommendation.

4.7 That therefore though the status and pay scale of

Grade~II Stenographers of NEC was at par with the.

Central Secretariat till implementation of 4th Pay
Commission recommendation. The revised pay scale of Rs.
16462908/~ per month was not extended to them, on the
plea that the method of P@cruitmeﬁt is not the same and

the NEC Grade-~I1 Stenographers are not participating in

-



the Central Secretarizt Btenographers. However, what is
disconcerting is  that if NEC as a statutory..
organisation cannot be equated with the Central
Government offices, then in such & situation, it is
expected that an appropriate scale of pay suitable to
the NEC as a statutory organisation be provided to its
Grade~I11 &Stenographers. But that was not to be.

Moreaver, as seen from the background that since  form

‘the very beginning NEC as 2 statutory organisation was

equated and was treated at par with the other Central
GBovernment Departments. Its employees are also
considered .similarly situated and were provided with
the pay secale similar to other similarly situated

employees of Central Government Departments.

4.8 That the discrimination started to the Grade~I1
Stenographers aof NEC started when the 4%h Pay
Commission récommendation was implemented. Though all
the " Grade—~II Stenographers were giventhe benefit of
revised pay scale but in GradEWII Stenographers of NEC
were given the pay scale of Rs. 14882660/~ instead of
1648-2980 /-,  treating them to be other employees at

Central Government.

4.9 That it is pertinent to mention here that the
corresponding  pay of Rs. 425788/~ was revised to Rs.
14038826663/ ~. This was the pay scale of Grade~11
Stenographers af NEC who Jjoined NEC after the
implementation of 3rd Pay Commission recommendation. fs
stated within the Grade-I1I Stenographers of NEC there
were two sets of Btenographers Grade~Il one getting

425308/~ and other getlting 425788/~



4.1 That it is noteworthy to mention here that the
Grade-I11 Stenographers of NEC who were getting the pay
scale of Rs. 425-888/- after the recommendation of 3rd
Pay Commission were given the pay scale of Rs. (433~
268/~ after the recommendation of 4th Pay Commission

who were subseguently revis-ed to Rs. 16482906/,

4.11 That on the other hand, the second set of Grade-lI
were recruited after the implementation of the 3rd Pay

Commission recommendation were given the pay scale of

Re. A28~7688/-, after recommendation of 4th - Pay

Commission were given the pay scale of Rs. 14802308/ -
and subsequently revised to Rs. 1489-2688/-. Though,

given .
they ought to have baenAthe pay scale of Rs. 14648/,

4.12. That the association of the Applicants took up
the matter of maintaining parity in the pay scale of
Grade?II - Stenographers af NEC, vis—a-vis their
counterparts working in other statutory organisation
including the Central Government. To that effect the
aforementioned association submitted number | of
representationg to  the authority but same availed no

result in positive.

Copies of the representations are annexed as

Annesture~2 Colly.

4.13 That being aggrieved, the Applicants through their
counsel submitted & legal notice dated 26.12.97,
addressing to the Chairman, NEC and to the Secretary
NEC in respect of the parity in pay scale with that of

the'ﬁimilarly situated emplovees.



A copy of the aforementioned legal notice is

EILATE SISO R+

4.14 That in response to the Annexure-3 legal notice

the Respondentsvide their letter dated 9.3.98 which was

served upon  the counsel of Applicants uwrged  that

determination of pay scale for the employees of NEC can
only be done by Central Government because power of the

same is vested only with the Central Bovernment.

A copy of the letter dated 9.3.98 is annexed - as

4,1% That in response to the letter dated 9.3.98, the

Applicants then served with another legal notice -dated

16.5.98 addressed to the Secretary, Ministry of Hmmé,
demanding maintaining parity in pay scale of Grade-I1I
Stenographers of NEC with that of other similarly
situated Stenographers of other statutory organisation

and Central Secretariat.

A copy of the legal notice dated 16.5.98 is

annexed as Annexure~%,

4.16 That it is stated that the pay scale of other

statutory organisation like Central Administrative

Tribunal, Election Commission, Union Public Service.

Commission are at par with Central Secretariat.
Similarly, the NEC being a8 statutory organisation  was
treated vat par with the other similarly situated
organisation and its employees werevgiven the pay scale

similar to other similarly placed employees of other
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statutory organisations.

4.17 That the Applicants ventilating their grievances
had to approach this Hon'ble Tribunal by way of  filing
DA No. 149/98 praying for their parity in pay scale.
The Respondents filed their written statement
controverting the stand taken by the Applicants. The
Hon'ble Tribunal after hearing the parties to the
proceeding wes pleased to dispose of the said 0A
directing the NEC counsel ta pass a speaking. order

taking into consideration the gamut of the mater.

A copy of the judgment and order dated 20.12.26849

passed in A No.o 149/98 is annexed as Annexure—é.

4.18 That the Applicants after passing the zforesaid
Judgment and on receipt of the SaMe preferred
representaﬁion to the Secretary, NEC for implementation

of the Jjudgment of this Hon'ble Tribunal.

A copy of the representation is annexed herewith

as fAnnexure~7.

4.1%9 That on receipt of the representation the
Secretary, NEC  issued individual letters to the
fipplicants dstedv4.8.2ﬁﬁ1 enciosing a decision dated
1.8.2061 in this regard. In the said order however the
Respondents have clarified that the prayer made by the
Applicants have been rejected on the ground that NEC is
subordinate to Ministry of Home Affairs and the
decision will be taken by the Ministry of Home Affairs

which will be binding on them.

A copy of the said impugned order dated 4.8.2681
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is annexed herewith as Annexure-—g.

SIS AR AL L A< P14

4.2¢0 That the Applicants beg to state that the only
contention raiged in the impugned order dated 4.8.28831
is that the NEC is a subordinate office of Ministry of
Home Affairs and has got no power in case of pay
fixation matter. That apart the NEC Secretary in its
enclosed decision dated 1.8.2401 has mentionea that the
counsel ‘uf the Applicants smas misled the court making
false %tétement, regarding the status of NEC. During
adjudication of the earlier UA No. 149/98, the issue
relating to the status of NEC surfaced and the Hon'ble
Tribunal after hearing the parties to the proceeding
was pleased to hold the NEC being competent to handle
pay fixation matter af the Applicants and accordingly a
direction has been issued vide its judgment and order
dated 2¢.12.20888 to take an appropriate decision. The
judgment was pronounced after hearing the parties  to
the proceeding  and now the‘ Respondents contentions
regarding misleading the court is not at all

sustainable, rather same is contemptuous in nature.

4.21 That the Applicants beg to state that in . the
present oase Miniﬁtry of Home has been made a8 party
Respondents because of the fact that it has been the
consistent stand of the NEC authority that the Ministry
of Home Affairs is the controlling authority of NEC and
as such NEC isinot the competent authority to take
decision in the matter of parity in pay ﬁcale.‘Howev@ry

the stand of the Applicants is that the NEC is an

independent statutory body and same is not  controlled



the
by . Ministry of Home Affairs. It is also the stand of

the Applicants that under law,NEC is wholly competent:
to teke decision in regard to the cause of action
raised by the fHpplicants in this 04 and it does not
require any vpermissimn from the Ministry of Home
Affairs. Now in view of the judgment and order dated
2H. 12,2083 passed in 0A No. 149/98, the matter relating
to  authority of NEC is quite clear and thus NEC

authority now cannot raeise the issue of taking decision

by Ministry of Home Affairs. The NEC authority in  the

rmame of its status now shifting the burden to Ministry
aof Home Affairs without looking at the real. issue

involved in the case. In the impugned communication,

the NEC - authaority have failed - %o take into -

consideration the issue involved and under the . fact
gituation of the case they ought to have referred éhe
matter to Ministry of Home Affairs. On thevother hand
the Ministry of Home Affairs inspite of repeated
communications  have not clarified the point regarding

status of NEC.

4,22 That the Applicants beg to state that the
Department of Personnel and training in the year 1994
suggested NEC to chose one set of pay scale fmr"the-
whole organisation. There cannot be mixtiure of two sets

of Rules in s single organisation. However%' in  the

present case it is seen that NEC neither has adaptéd.»

the prescribed pay scale nor they have accepted the
suggestion of Department of Personnel and Training and
down graded the pay scales of the Applicants without

there being any reasonable clarification as to why such

£
£
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pay scale has béen adopted. The law guiding the field
however does not permit such action of adoption of two
sets of Rules in a single mrgani%atimﬁ that too without
any clarification. The Applicanﬁﬁ instead of repeating
the contentions raised in the earliér proceeding pray
hefmre'thiﬁ Hon'ble Tribunal to rely and refer upon the
contentions raised in  the ©0A No. 149/98 and its

rejoined at the time of hearing of this case.

4,2% That the Applicants have filed this application

bonafide and to secure ends of justice.

5%, BGROUNDS FOR RELIEF WITH LEGAL PROVISIONS

5.1 For that the pay scales in  other statutory
organisation like Central Administrative Tribunaly
Election Commission, Union Pubiid Service Commigsion
etc. are at par with the Central = Secretariat.

Himilarly, the NEC being & statutory organisation was

treated at par  with other similarly  situated:

organisation and its employees were given the pay
scales similar to.the other similarly placed employees
of other statutory organisation. It was only with the
recommendation of the 4¢h Pay Commission that this
disparity in the pay scale of Gréde~11 Stenographers of
NEC with that of Grade—I1I Stenographers of other
statutory organisatimné including the éentral
Government, started. The disparity in the pay scale .of
Grade—~11 Stenographers of NEC with their counterparts
in other similarly situated statutory organisations and
Central Government, is  without any Justifiable

rationale bhasis.




5.2 For that the Grade-II Stenographers of NEC who till
the recommendation of 3rd Pay Commission were treated
with the sacceptance of recommendation of 4th Pay
Commission and the same was without any rational or
sound or cogent reaszons. It is, therefore, 5ubmittéd

the treatment which is being meted out to the Grade—II

- Btenographers  of  NEC is without any intelligible

differentia and the same is in violation of Article 14
and 16 of the Constitution inasmuch as likes are not

heing treated alike.

5.3 For that it is submitted tﬁat if it is being
considered necessary not to unnecessarily equate  NEC
with that of Central Government departments then it  is
high tim@ to maintain status and dignity of this
statutory organisation. The same can only be done if
appropriate pay scales are laid down for its employees

in terms of the status and independence of NEC and the

nature and duties and responsibilities carried out Dby

its employees. In this connection, one must not lose
sight of the fact hat the OGrade~-I1 Stenographers
employed here has g same gualification and the same
capacity to work and they carry out the same duties and

responsibilities which their counterparts do in other

organisations. MHence equality of treatment must be -

meted out to them in conformity with Articles 14 and 16

of the Constitution of India.

2.4 For that the Grade~I1I Stencographers of NEC are

similarly situated like other Grade-II Stenographers of

independent autonomous bodies including the Central
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Government. The nature of work is the- SaMe .
Gualification required for appointment is the same.
They undertake similar nature of work. Therefore, in
view of the established principle of equal pay. for
equal  work all the Grade~1t Stenographers of Central
Bovernment and other statutory organisations like . NEG .
should be given equal pay scale and there must not be

any discrimination.

2.8 For that disparity in the pay scale of Grade—-11
Stenographers of NEC vis-a~vis counterparts. in  other
astatutory - organisations including the Central
Government is contrary to the established principles of

service Jjurisprudence.

3.6 For that the impugned order dated 4.8.2681 issued

by the Respondents bears no meaning at 211 and same is

not at all sustainable in the eye of law and liable to -

be set aside and guashed.

9.7 For that the impugned order dated: 4.8.2081  is

- violative of the judgment and order dated 20,12 2060

passed in  0A No. 149/98 and same is not a spealking

order and as such same is liable to e set aside and

- quashed.

3.8 For that in any view of the matter the
action/inaction on the part of the Respondents are not’
sustainable in the eve of law and same are liable to be

set aside and guashed.

The Applicants craves leave of this Hon'ble

Tribunzal to advance more grounds both legal as well -as
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factual at the time of hearing of the case.

6. DETAILS OF REMEDIES EXHAUSTED

The applicants declare that they have - no other

alternative and efficacious remedy except by way of
filing this application. He is seeking urgent . and

immediate relief.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE  ANY

GQTHER COURT =

The applicants further declare that no other
application, writ petition or suit in respect of the
subject matter of the instant application is filed
before any other Court, Authority or any other Bench of
the Han'ble Tribunal nor any such application, writ

petition or suit is pending before any of them.

8. RELIEFS SOUGHT FOR

Under the facts and circumstances stated above,
the applicants pray that this application be admitted,
records be called for and notice be issued to the
‘reapond@nts to show cause as to why the reliefs sought
far in this application should not be granted and L on
hearing the parties and on perusal of the records, - be

pleased to grant the following reliefs @

8.1 To set aside and quash the impugned  order dated

4.8, 2081 with a further direction towards the
b —~esw——
Respondents to grant the Applicants {(8tenographers

Grade~I1 of NEC) the pay scale of Rs. 164§-2968/- per

[ SO ot
[
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month . with effect from 1.1.846 with all conseqguential

benefits.
£.2 Cost of the application.

8.3 Any other relief/reliefs to which the Applicant is
entitled +to under the facts and circumstances of the
case and as may deemed fit and proper considering  the . .+

facts and circumstances of the case.

?. INTERIM ORDER PRAYED FOR 1

CDuring the pendency of the 08 the Applicants domot.

pray’; for anyinterim arder_yf-;4;ji5> L UL L e
_ e [ NI i | = :“; AN

R R R U F I T I R ]

18, ciuiuan..

The application is filed through Advocate.

11. PARTICULARS OF THE I.P.0.

i) I.P.O. Ne. '76(3‘15?61%({
ii) Date 2olqlon ‘

iii) Payable at : Guwahati.

ns

12, LIST OF ENCLOSURES

fs stated in the Index.
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‘ NE&C-%&%ﬁW’dQ hereby solemnly affirm and verify tha? I
am the applicant in this instant application and
conversant with the facts and circumstances of  the

case. I am competent to verify this case and the

A\

I  8hri jﬁ&gg&Jgfggﬁg gon of T ~t*¥géﬂ“ ' 3éged'-
about 42 years at present working as “ML"T& /%WMM/

statements - made in paragraphs %gékﬂj?,

(20~ tan 5% JUN are true to  my

knowledge 3 those made in paragraphs ,\I.Z.‘L }‘\"3:,' (t»'-ﬁ

are true to my information derived

from records and the rests are my humble submissions

before this Hon'ble Tribunal.

L And I sign this verification on this the ¥th dag

-t of Beptember 2882,

Y
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Be

. ' (25 Ié’shall come into force on

date not

Act,1971,

in.the official G

fo_provide for the sotting up of
‘Aeaqterq areas nf
Counci) and for matters conr

Year of the Rzpublic of Inaj:

T I ;Short title and commen.
t called the North-Bastarn Couty:.

of section 2 of " the

=

O

ANNEXURR- ]
o o

'

AUE _NORTLIL BASTERN COUNCLL ACL,197)

o i (Act No.84 of 1971)

A Act

a Counell for the North-
Lled the North Eastern
«d therawith, '

India to be

it enaéted by Parl 't An the Tventy-

8 fellows:
nent- (1) This
L Act, 1971,

second
i .

Act may be

such date,lﬁeing a

earlier than the day appointed under clause (b) B
North-Eastern Areas (Re~organisqtinn)

Central ‘Government May, by nntification
azette, appoint, '

83 the

2, ‘Definitions - 1n this Act unless the context Ather-
8 wige requires, '
(a) "Councd i Means the North-Enatern Councill sot
uUp under section 3
(b) "North-eastern aren" means the area comprising
the States or Assam, Manipur, Meghalaya, Nagaland
and Tripura and the Union Territsaries of 'Arunachal
‘ .+ Pradesh and Mizoram: and
(c¢) "State" include the Union Terr!torien of Arunnchal
, Pradesh and M{zoram.
3 Setting up aixi ggmuggigggnmqgvghm_NmLth Eastorn Counedl.
Amendment) (1) There shall be A Councll r¢ be callad e NHorth-Eaatern
See P.4 | Council which chall consiast of g (ol lowing mombers,namuly:
X .
) G (a) The rerson or persons for the \ime being holding
I the uffice of the Governor of. Statea or the offica
- of Mminiatrator ~f the Union Territorios in the
) North-eastorn arcay . "
» : .
; (b) The Chief Ministers of the States of Asgam, Manipur,
Meghalaya, Hagaland and Tripura and of tha Unlon
. Territory or ML zaramg and
(B
(c) One of the Coungallors te the

Provided that

any State

referred to in that

more than
Territory

W& )
%\WPM‘W\(&

i

TSN W,

"in the Council for an
of Ministars in such State nr Un

N1mininkrntors of
the Union Ter al Pradesh appointed
under section 18 oFf the Morth-Eant FrontiernAqency
(AMministratien) Supplementary Regulation, 1971, !
to be nominated by the Mministration: . |

~

ritory of Arunach

[ .
no Council of Ministefs in
to in caluse (b) or in the Union\T.rritOryN
clause: the resideht’ may nominaté not
person tno represcnt such State or Union
long ny there 15 no Council
Llon Tarey tory.,

Lf there 135
referred

one

IR R B

LTS

IR VT Wty

pested

o

by

TN re——
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= (2) Notwithstanding anything contalned .in sub
(1), the Preseident may, 1f he deems It necesiary no
nominate .- a Union Mlnlater to bo a membor of the Coun
(B

n -

. (3) One .of the membars ef the Council o be nd
' by the President shall be tne Chairman of the Counci]

. (4) The President may, if he daema it necessa)
‘do, nominate ‘another mémber of the Councll to acl ng
Chairman of the Council. ‘ 'ﬁ

4 4. unctions of the Council: (1), The Council alial
fadviso ody and may discuss any matter in which a0n
of the States represented in that Council, or the Uni

Y

+rsectlion

try tlny, -
1l

nminated

'y 860 te
Vice~

1 ba an
@ or all
on and

one or more of thae States:reprosent«wl in that Council
a8 common interest and advisc the Central CGovernment a
Government and the Government of each tate concerned
the action tn be taken on any such natter, and tn por

may discuss and make recommendations wlth rogard r to
L h-—--—-—z"— . —— .

(1)

any matter of cowmon dnterost ir the

field
economic and social planning;

, have
nd the’
to
ticular,

|
, a8

.
.

:of

(11)

" " (K-}

any matter concerning inter-State
communicationsy .

any matter relating to power or

Ciuanaport angd

C(114) flood control
" 1. :
. ' 7
(2) ror securing the balanced develapment of the
North-Eastern area, the Council shall forward proposals:

. (a) formulating for “he Statps rw

projects of common interest.

(b)

(c)

(3)
(a)

(1)

(11)
(111)
(c)

it o

\
!
|
i
[

Qrauented»in the
Ceuncil a unificd and co-crdinaoted reglonal plan

(which will he in'addition to the Htate Plan) tn

regard to mattors of common fmporLiange Lo that
area; ‘

regarding the hrioritivn of the projects and
schem@s *ncluded in the reglonal plan and the

stages in which the regional plan may be imple-
mented; and

regarding the lecation ©f the projects and sehemes
included in the regional plan, to tha Central
Government for ity consideration.

The Cnuncll ahaltl -

raoviow, from timerto tloe, the Jmplomentatlon

of the prOjects ard schoewmes included 4o the
regicnal plan and vecomnend measures for ef[dcting
co-nrdination among the Covevimments of the States
concarned in the matter of twplementalion of auch
projects and schomes: :

where a projecct or acheme Is fntended to benefit
two or mcre States, recommend the matter in whilchy

such project or scheme iy he oxccuted oo Jmplemen-
ted and ||\.j\r1,:|r;(3x] N matatalonedy or

the bencfits tlere from may he shared, or

the expendlture thereen may ho dncurced;

n a revicew of progress

of the expenditure,
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Lrneammanl e 1y Central Govegeent tha quantum
of. fdnancia, conlutance ko he alven,” from fime to
“time, Lo the Staie ar Staten antruated with tho
“hxecitlon gy Bipramoriot tan o any paojoct or
ocheme dfnelvlod tn rly, revlonal plang
récomwond Lo the Goversimen® of the.State concerned
or to the Central Covarmeant che Lndertaking of
hecesaary survays and dnventiogat Lon ~f projectn
in any State earesanuad iy che Counc ), to faclll-
. Leta wonsiderat tun ez Ehe foastbility of including
N Now nrije-ts in the regjonal ‘plan.
. ’ , ’v:' ‘e
‘ “(4)  The Couvnecil shall revisw from time tn time the
1m&stres taken Ly the States renresented {n the Council' for" .
“the maintenanca of Security anc  whlie mrder therein and reco-"
, mmend to the Governiments of the States concerned' further! & .-
mMeuaures necassary in thia regard,
‘. ’ \_n . .“' . .

SV (0 LAt

|
r

' ]

2= . Mzetingy.g- the Council - (1) The Council shall meet '
&l cuch tine as tlie Chadrman of  the Council may appoint in .
'ﬁhiﬁVbehalf and- ahall, b Jeact tn tho other provlslqnq of
thin sectiorn, observe nuch rules of procedura §n regard to
Ltrangantion .of Luadnags ar lis meebtings ag {u may lay |[dewn 4
frem fing “0 tima,

" toa iR) The Chaleran o jn Lty abuunce Gl Vieoa-(hatvman,

L€ any, or dn tae Absaree of botl
Cl»irman,'any other mamber chosen
Jram grongst wnemygolves, )
Council,

the haleman giel ¢y Vice-
by the womberg prewsdnt
2Ll preslde at g meetlig of the

1

. (3) The proceadlrgs ef every mwaoting of the Cduncil
- shall be forwarded to ti Ca

ntral Goverument and alno |to
the Government o¢ each Statae represented
.-, ‘ ' ' .

LES

S Uhe Councel

—
.

) e ! . . }
6. Nominat:ion of Cerrggg_gggiggqa'yg_gLﬁénd Lhe meating'” S
of the Courcii.

e 8

In ordar to assist the Comed in"the dtochargel of Lts
functions, ecach of the Unlstries of the Contra), Goverpment
dealing with matters relating ta Defancen,

( Tinianee, llomp
. Affalrs andg Planning chall nominate an offleey to attend tl.e
mzetings of the Council.

7i Officers and SLaff ~f the Councd?

L.l

/’
A1) Tha Councy) aholl

have o Secrotariag ntaflf
consisting of a Secratary,

a Plannlng Niviser, o Financial
Advigser-and-a Security Adviser ond such cther offleers and !

employess as the Central Government may, by ovder,determine., !

%53 Tha Secrotari il IEALE Of tihn Council shall function
under thae dirention, Supervishon and contiol of tho Chal rinnn |
of the Counc:i.

(3)  ‘rhe ocLice of ihe Council shan

b located at
- 8uch placa an Mayv b dete pmg g by the

Covunef,
(1) e med atstnat e CRDENSAE Of the 50t of f fen,
including the su[ﬁfTEﬁ”ﬁﬁU“ﬁTTﬁwnnﬁﬁﬁ"ﬂnynhln tn, or in
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L respect'of~memberu of the Secrctariat Starg of the

ﬁgk:i' d?:Council shall be brone by Lho _Central Government Aut

”f:Of the moneys provided by Parliam«nt for thp purpowo

8. Regeal = Thé North-Eastern Coune:{1 Act, 1970 (26 of
11970) is hereby repealed.

. v o e Vy
ot

THE GOVERNMENT OF UNION TERRTTORIHS(AMENDMENT)ACT,IQ?S.
(Act 29 of 197%)

R ‘
Amendment - 14. In the North Eastern Council Act, 1971 in,scction
of Act 64 - Ve

of 1971 . .. .3, .in sub- section(l)

(a) in clause (b), for the vords " and.of the

S Union Territory of Mi?ﬂtam + tho wnrds "yndg of the
' Union Territmries of Arunachal Pradesh and Mizoram" shall
“t. . be substituted; - ' ‘

i |
. o ,
: (b) clause (c) shall be omitted; I

TIRNTE IR ST *{e) in the Brovis®; for the wards, brackets and
h ’KUP?JLEttcf " in'any State referred tn in clause (b) ‘Ar in
thé:Union Territory rcferred to in that clauae”
words brackots and Jetter “in

tnry reforrcd ta in <1uuqn (1

the
ay State or Unlon Torri-

)" shatll be uuanihuLLd.
WL

‘ [}
Repeal of' - 15, As “from the commencement 4f the principal, Act,
Regulation

|
4 of 19710 - in, the union territory of Arunachal pr radesh, the North-
’ East Frontier Agency (AdminloLrthnn) Supplemenﬂ
Regulation, 1973 shall stand repcaled, X
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(1) ef

{ﬁKB)w

Place of
meotinq v

. i .

Date, Place &
tine L meat - o
ings cf the,; timo-as
Council., R

L N N
Matters for 5.
N‘-—-—__
Considerq:~'
~2on .‘-"_,

7

}: e “(2) A

thereon,

(Act a4 of 1971),
. tho followlng rulons,

1. Theso rules may be

«iCounciy.
., ..PQ.N?FQ.QouncLL shall,
. ’ fhe Chodrman,

(1) Matters: shal) g,
;by“directipn of-the ch
question whoﬁher'uny tn
0L the Covuctl er not

consideration-

s randpm 1
" far consideration: ang oo
‘Secratary wiin chall

*

- b, .
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APPENDIX 'A'
RULES 01 prockbu:
R RU_covncry,
y HEASEER_Coungy

p A '
'In exercise Of 'thae! howrrn conferyoed by Sustoctinn
{ .
Section 5 or the NOrth iy ey, vmunclu Act:, 1971

tha Eantorn Counet )

Horth horaby makan
namaly g ot

Cv ted the North

A
Eastern Cpuncil,‘

Rules of prncedure. : |
s 2+ In thesa Rules, unless the contaxt Ntherwise rogquireg:- J
.’ (1) "pate MaNg the North Bastemm Council Act, 1971, '
v (2) "Chairman" means the Chairmon of ‘the Chuncil.
S (3) "Comnitteg" Mcans a Coumd & ¢oe appointed by, thg
e Council. )
ol (4) "Councyy v means ':hev Morth Eastoern Council
eftablished under Sectjon 3 ¢f the Act.
5) "Meeting“ means a meeting of the Council. |
v kG)E“Mzmber“ WEAPS S menbp e the Counci) . U
e 77)’“8ecretary" Mmeans tho Secretary of the Council.
ey

. ] . .
“VchHChai:man” mM2ans the Vice~Chnirman of the

unlesa 24he pufae doetarminoed by

Prdinarlly_muet at Shill(nq.'

' !
1ha, Council aha L1

et on gyl Qaly, i,

may fLezcui 4ty

ace nnd '
the Chatlraen Lo time £1x,
ix] . .

N . .
. .~ e - '
“

brohgﬁt before 4 mceting only
alrman whang decinlon. ¢n the
attqr fallan wiyny
nhall_ be final .,

in the purvicw

member' who wis

hed to bring
‘At a4 meeting
1dicating thofsalie

any matber for
shall Specify it in a
nt faagtsg

memp-
and the pnintg
thn remoramndum to tho

oataln the Chalrinan' o ddrection
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1

Notice of
meeting. .,

Intimation

of details

ag_Lo meot-
ing. -

Quorum

‘consider sufficilent.

 the points for consideration and views, 1if

' known as an adjourned mecting. .

cose o£ itemya

inalient facts of the proposal/s.

«

" . ‘ . . ) . ‘ 1. ) )
7. At least 21 .days' notice shall ordinarily be given

for any meeting, but in cases of urgency Aa meeting may
be called. at such shorter notice as the ChaiEman may

!
8. The Secretary shall inform every member of the

place, date and timo fixed fqr_ﬁbgmmqgg;gg“nglnhall
also send him a copy of the Agenda for theﬁnegﬁ}gg

together with such explaonatory notcs as he may deem

necessary indicating the salient facts of each case,

o

ny, of the
members or the Governments or the Mminlatraitions

concerned and any other papers that may be necessary
for the consideration of each case included in

the
ﬁgcnda.

2

9. . The quorum to constitute o mentlng bf,ﬁhn!C0uncil

1 1 : .
shall be five of whom not less than four members shall

© be from among those speclficd in claugses (b) and (c) of
Sub-pection (1) of Bcctlon 3 of tha Act.

9.A If a convened meeting ‘of the Louncil cannot be
held [or,wnnt of quorum,’ as prederibaed 1n Iulo 9, -the.
meeting Jhdll be adJourncd Lo a later dnlo under the

[

direction of Lhc Chailrman and gsuch a uwntinq ahnll ba -

No quorum will be naeceb
osary for an adjourncd mecetling. o

7

9. B In tho cagse of somg emergent itema: and/or in

to be docided hy tha Chairman, tho.

Chairmun may dircct the Secretory to Clrculate "n

proposal or proposals to the Membors for nscertaining

their views. The Secretary ahall in such cases sond

to each Member o copy of the propanal/s undcr;conni-
doXntion nlonqgwith auch oxplantéry notea and: othor

documents an he may deem necesnary, fndicating tho

oeeh Mcmhmr;shnll in
guch casa(a) convey to Lhe Chafrmin his views on the
proposal{n) wlthld two woeoks ol the poeedpt of the v
propoaal{s). The Chaduman may, ot conslderation of
the views of the Hembers so rees bved, and after fucther

oorraspondence with the Meowbers, T necenpnary, Lake




‘decistion(s) in accordance with the consensug of the

views rucaeived from the Members, but he shall, place

the matter befora a maeting of the CHruncil,, 1f'thoru )

is no consensus. .y cht‘dOn(q) 50 taken by the Chalrman
on the basis of the congentus of views recelved by him

from the Membo:e on propos al(n) retoryred to them, as

above, shall be deémed to be the farmal vicw(s) and

recommendation(s) of the Covncil, as, 1f passed at a
‘.meeting of the Council and all concerned will be infor-
mod'of the declsiqn( ) by the Sccrctariat.

Invita%ion .10, Tho Chatrmnn may inviLn N Minflotur or b Daputy
to-Minig-
= AN

tors and "Ministcr of the Union or of the State/UT or a menbar.

l Others. of the Planning Comnission to attend any moet}ng and "

to take part in the discusaions. The invitation:will

i
be issued-by the Secretary on behalf of the Chairman.

. : I
. The Chairman may invite any person to httend

Invitation 11, .
to outsiders ‘ , .
as_obscrvers any meeting or a part of a meeting as observer or to

; -+ Participate in the discussions. The invitatipn will

...be issued by the Secretary on behalf of the Cuairman.

- Officers to 12, - Besides the nominees of the Mintstries| of the
attend.

Central Governmernt indicatﬁd In Section 6 of fhe

Aot, any officer of a Gavernment/Aministratipn
'whose presence may be considerod necessary byl the
Chairman for tho consideration 2f any mattoer

.. [Dttestsd
A jerted @

e \Aou.‘,,- : Advocate.

F&&VQQQAGL‘

before

N the Council may be roqujrod to attend g mecting
i thereof, i

i o
e Record of 13, The Sccretary shall keep a record of the
A?@ Qéggggg;ggg discussions and clrculate a draft copy of the
'fﬂ proceedings of a meeting to the members and tha,
'JJ nominees of the Central Guvernmenut fndiented fn
LED

1 © 8ection 6 of the Act with the request that any

b .

14 changes therein may be suggested within one wesk
2\

;% of the receipt of the draft copy.

£ : \
¥ ' M .
hﬁf Mihutds of 14, (1) Tho procecdings of the moect Lng shall bne
Li ) the Moetin finalised aftor consldorling any chatigou uuggnnhed
Fj ' under Rule 13 and Shall ferm part of the record of
Lf‘ the Council.

i :
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3a’l . (2).n copy of. thn proceodings of every meret ngy
| 'j~ uWell be forwarded to . h
% e “'“l (i) The Chairman,
: ! ';‘n“h}r?‘. (ii) .Every Member,, .
' “i{} ";'K' (%iﬁ),the Central GorvL through the Union Ministry
PR ' : of Homao ALfalrnr and
' ' f“ ) ,i‘:g-&$v)‘th9 Covernmant/Nminigtrntion of each S#ute/
| b Pp@on,Territory represented con the Council
o , ., through the (hief Secrectary of the State/
" 3 , UnionﬂTerritory. S
(v) the nominees of the Centralldoyernmentj, o

' .‘t'lf.
Prococdings to
ba socrat. '

Supply O'f Pt
. InLormaLion Lo
the Council.
ot '."~|'

‘15,

;lbotheﬁwise’directed by the Chalrman, ‘be
i .

indicated in Sactlon 6 of the Act.

The Procaedings of unlend-

y tSECRED.

noaneting nhinll,

16, . The Secratary,: shall qnh]nvrlro such dirne-
|

tion as the Chalrman may give from time te time,. be .
colmputent to call upon the Covnrnmﬂnt/hdminiufrnu..f" o

R
‘ tions of the membaer Statoes/union anrLLoxion to "

supply such information and documents a3 mjy be

we required to enable the Counclil to dischargc its
fupctions conveniently. Ll

17.

LI B
'

T .
Action_token (1) tha to such ,
on_the Council! : ‘
reconmcndaLionsairQCtions as the Chairman may ¢give from.Xime to !

w'to be reported time,
"l "?

" ? i
. '

sSecratary, ahall subjoct

P

b |
ascertain from the Governments and Adminis-
trestions thcernod the actlon
recommendations.

taken on-the Council'o

{
(2) for purpose of Sub-rule (1) the
. may undcrtakn all neces 501y co:nu,pnndcncé

Sncrotary

and JhalL "y

4,
Sl

1‘4

e

prepare.a quarterly summary Jndicating thﬁ
.+taken. by the Governments NJmianLroLL&ns
;:ﬂsqu a.copy thercof to tho Chniuman;-QVﬂsy-mémber,_
,the,Central Governmznt through. the Union-finistry of
‘Home.Aﬁfairs,‘the Govermmentsﬁnﬂministrqtjonéjofvthe

member States/Union Territories;.and the ndminees of

. the Central Government indicated in Sectign. 6 of, the qﬁgr\f

CAct: T ,: i - g.ix,;i‘.-

e ) ‘. ) '
NN

.action

‘andd 3}1(1

' . lo'.‘lgchoo
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18. The' Chadrman may glve such general or spdeial
: directions a@s-he may consider Necessary for the
orderly and pPrompt diasponnl of

thn fmnln«ma Of'llm
. Couneil. :

Appointment of’ 19. . 7The Council may direct the appointing of
Commltton - .

Committee or Committees
- members of the Council

N8isting of member or
s “nd such other persons“a@
¢ to deal witn specifict
the terms of reference
be Yaid down by the Council,

Questilons, of which shal)

Resolution of

20. (1) The Resolution by whicn
the_Council

1 Conittan g

appointing a. appo{nted shal; Specify - i
Committee. -t (1) the Names of the members
-..—_m—- .

. . |
of the Comnittee
.1ncluding the Convener; '

(44) the function or functions of the Committea; \
and

(144) the tdme Limiv, {g¢ any, within which the

Committee shall make » revort .of parform. "

any other fusest long,

(2) Where the Ch
appointed as membe

as its Convener,

airman op the Vice—Chnirman is

L of a Comnittee, he shall act

aq¢
A.‘_.‘:.. B

. . )
R

—_— -

(3) If the Convener of
attend any meeting thereof
by the embers prege

i Conmjttea 49 unable to

ANy other membor choney
nt from anoNgst thewnml vep

nhalj i
breside at the Meeting ol thm Conat LLee, '
. L A}
Quorum nf 21, The quorum to constitute A meeting of a \
ConmIttee.
——=tlee

\

Committee shal] be, as near

A5 ay bhe, onn third of
its membership, but a6h

all not bo less than, two.

22.(1) A Committce shiall meet ag frequently ag may

be nNecessary at » Place and timn

At direceted by thn
Convener ang shall

make a report to the Councyil
within the specificd timn limit,

' i |
"Providod that whore no btime )imgt has beon l
Specified, the Comnittee shall m

ake a report within
three monthg from the q

ate of {tg Appotntinent,

{\\\@{e‘c\\ | | ce 0., ;)

R
3
2

°

§
‘.
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pProviding further that thie

any' time, on a request being made, direct

Chakrman, aay uL

that Lhe"‘
tifie for the presentation of a report by the Commni-
T‘ttee-be extended to a date specified bx’him.

i
L}

L (2) The report of a Comnjtteo may bo inté) lmu v, 1
| or final and the Committeg may sook [rom the Council
" guch clarification in regard to its funétions ag may
. : 9, 0
' be necessary. ' -
» l '
: | .
. (3) The report shall be signed by thp Convener of
t the Committee br, in his dbsence, by un& membor 1.. . g
thereof, so authorised by the Committed-and shall. bp:hf‘.'gff? c
- given to the Sccrctary of the Council. y ‘;1 ey :
.. ver < : . NS \
‘ 3 o . el y !
Consideration ' 23. As soon as may bz after o Committee's report/.gﬁ |
et
of Com@ittce 3 ‘has been received, it shall, unless otherwise direc- ‘
Report. ™ . _ : SEE : : !
R ted by the Chairman, bé placed for congideration at |
v ' L
tho noxt meeting of the Council. ' ’ . L f}
. : ’ '
. Power te give 24, The Chairman may glve such dircttions A9 :
ziég;;izzz ?0 ho may congider necasnary {for rugglntivg‘tho proco—A
dure of A Committeae. : '
|
o ! 1
(As omended  up-to-date)
: T
: 1
PP B

-

I

'
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i JA,YI . Thanking you,
%cﬁm\”” |

Yomis falthfully, .
| f
7 e | !

- Fx- laxuhunvlhnkhng
', - > - Shillong-793001

[ ANNEX®RE- 75’/10“‘{1
DaleTTTT TG A l|

[ ol

- The Secretary T i g
North Eastern Council ! :

SHILLONG . y a B

Subject: PARITY OF PAY SCALES OF ASSISTANTS AND STENOGRAPHER

(GRADE II) IN NEC SECRETARIAT NND CENTRAL SECRETARLIAT/

MINISTRIES/DEPARTMENTS OF THE GOVERNMENT OF INDIA.

Sir,

I have the honour to enclose a note on the above subJect
for favour of your kind perusal and favourable acLion.

That Sir, due to non- -implementation of the enhanced scale of
pay of Assistants and Steno Graphers (GCradell) in thisCouncil

Secretariat a. great injustice has been done to the staff of
NEC, ) '

I, therefore, fervently request your honour to kindly

use your good offices to convince the Minintry éf Home Affaliics

ol extending the scale of pay of Rs 1640/~ to|290U0/- to alll

Asslstants and Stenographers (GradelI) of this ¢ouncil Secret-

ariat w.e.f. 1.1. 1986 as done for othexr offices of Gentral

Secretariaq/ministry/Departments of the Government of India,

You are further requested to-take up the matters with

the Ministry of Home Affals in your anguing visit to New Delhi.

wG;T.(n(A 7

e

. ( B.B.CHETTRI)
\ﬁ , ' . PRESIDENT
NH.E.C.S.Eoe ASSOCIATION

SHILLONG.

e

A HeukecD advot

/[@v@q;,
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Loty | WG s | |
SECRETARY HANNEXURP S VIRNMLNF OF INDIA !
"EGSH ' b Ay l

" i

-\ .7 - MINISTRY OF HOME AFFAIRS )|

, b e . ] i

¢ No. 5/2/90-NE. (| -~ NORTI BLOCK i
S NOW DELIN - 110 004 L
March 26, 1994, ! ‘

Do'"or Shrl > \ NI LY ‘ ‘,
."|

l"no North Eastern Council is a statutory body functloning under the N!

adminlstrative control of M.H.A. Thae Council plays a pivotal role In the-
all round devalopment of the .North Eastern Reglon on an gren basis, It

has an officer of the rank or Sccrctnryi to the Covernment of Indla as |tg ’
Secretary who . has under

him Advisers ang ODlrectors together with
Supporting staff,

the

2, Unfort,unatély a number of the key posts |y, the Secretariat are

tylng  vacant, and  this besldes

affecting  the functionlng  of  he
Secretarlat, |s also provldlng a

hindrance for plnnrllug,
plementlng Projects for the overall
Area,

formutating and

development of the MNorth Easstern

3. Civen this the Home Secretary  with the approval of (he Home

Minister has Proposed that 4 Hgh  Level Committce chatred Ly the
Special Secretary, MHA should be
pattern. of the North  Eastern

réqulretﬁent of high .cvcl Officers |In the North
P

,-§Com:11lttee comprisag Sccretary, NEC,
Personnel ard Joint S(.crctary(NE),

set up for examlining the stafflng
Councl! any also  for roviewling the totn|
Eostern Counclt,  The
-Establishment Officer, Ministry of

Ministry of Iome AMiatrs

U proposal s acceptable,
“meeting In the next month Itself,

the Committee con lmld Ita Initln]

as the problem (s 3 pressing one.
|

| i
‘ ‘ o Y_our's sincerely, il
. | : , o
Sd/~ ' : s
( RJK. Ahoofa ) R
Shri N.R. Ranganalhan,

Secretary

Oeptt. of Personnel ¢ Training,
NEW DELIT,
—_—_t

Copy to Secretary, N.E.C
, Shittouq,

: ,)” <y
AW\Q;O . . c_tl(a

. ‘ . “( RUK. Ahooja )

., for Information.

{

w0 N

i L e



,fr”comm SECAETARIAT EIIPLOYELS ASSOCIATION </

l‘X:|.SXoHiUl\' Uulhjh\g ' ‘4
shiflong-793001

] 2’ 1— - mm-'ph ?1,,; 1995

ANNEXURR- 2 (ol |

ﬁ

Mra. Margaret Alva

Hon'ble Minister

Personnel,Public Grievances & Penslons
New Delhi - 110 001

Respected Madam,

1 am aware, Madam, of your very busy schedule | {n various
1mportant matters but .the situation as it stands has forced e t'o ‘bring'
the matter to your kind notice, as the members of our Asoocintibn belonging
to Grade-1I Stenographers have been discriminated against alnd 1s’olated'
from the malnstream in the matter of granting them the legltimate scale
of pay of Rs. 1640-2900/- from 01.04.1986. The point at lssue is submitted

" below for your kind intervention and retrieving the confidence of the

members so that they can devote whole heartedly in serving the Administration.

Madarﬁ, North-Eastern Council (NEC) is a Statutory Orgénlsation
created by an_Act of Parliament {in 1972. The pay scale of Steﬁographer ‘
Crade-II 1in NEC Secretariat was originally sanctioned {n the grade of
Rs. 210-530/- at par with the Central Secretariat pattern of pay scales
prior to implementation of the Third Pay Commlsslon's Recommendations.
On the recomm‘endgtion of the Third Pay Commission, this pay scale was
revised to Rs. 423-800/* for the Central Secretariat. The same pay scaie
was also prescribed for the Stenographer Grade-11 of NEC Secretggiat but
the same was restricted to the then present incumbents only.W(:tenogra-

‘3 Grade-11 ppointed thereafter were given the scale of Ra. 425-'7004—
the reason not known to us. Madam will easily understand the discrimi-
.aeDry action in providing tuwo dlfferent pay scales for doing the duties

of the same nature and responsibilities in the same organisation.

Hadam, the Fourth Central Pay Commission had recommended

a puy scale of Re. 1400-20600/- for the :;to-nnc»l;nnnl{i'cu: Grnde -1 wvho arn working . i
.----.-

in the Central Government Offlces whether it _is a §=c.cr»:tnriut, an attached

office or subordinate organisation etc. hc. pay scale of Central
PPN,

Secretariat was revised to Rs. 1640-2900/- and this revision was extended
M

to all other Hinistries/Departments of the Government of India, but the ¥
game was .denled to the Stenographers Grade-Il of the North-Eastern Counclil
Secretariat, Shillong. .
. y
. : l
: : Contd..P.2 !
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{ COUNCIL SECRETARIAT * EHPLOYELS ASSOCIATION v® - -

éa - Exv-Tarvation  Dullding
g Shittong-793001

— Pape~2

Madam, thls NEC Secretariat 1s a Statutory Body uunder the

S~ szl i T = ey
Minlstry of Home Affairs headed by an Offfcer (n the rank of Secretary
to the Coverdment' of India. Therefore, this Secretariat can never be
considered as an attached/subordinate/non-Secretariat body and it can
only be an organisation at the status of the Central Secretarlat/Ministries
Departments. The present pay scale of Rs. 1400-2600/- available to the
Stenographer Grade-11 of NEC Secretariat {s for attached/subordinate/noq— )

. |
Secretariat body level organisation.

Madam, the Organisation outside the Secretériac are elther

attached or subordinate offices under the Covernment'! of India vid
. [
Sub-Para 11.32 of Para-1Il of Chapter~I1 of the Recommendations of th
I4

e
e
Fourth Central Pay Commission. NEC Secretariat cannot be equated with
attached or subordinate office as {t 1s a parallel body of the Centrdl
Secretariat createq under an Act of Parliament. Stenographers of the NEHC
Secretariat are slso linked with the officers having the same status df
the Ceﬁctal Secretariat, The only corollary, therefore, follows that Stend-
- graphers of ‘the NEC Secretariat are to get the same slcale of pay and

privileges of those of thelr counterpart 4n the Centfal Secretariat|/

f . Ministries. -

T ey

R ’ : ' I, therefore, bring the above points of facts to your goodsellf
|

)

and await cagerly to get a favourable reply from your end extendlng justic
1( to the members of our Assoclation by providing th§ pay scale of
| ' Rs. 1640-2900/- to the Stenographers Grade~II, and 1 aloung with the memberk

LT g s o

(£

~ of our Assoclation shall treasure your benevolent action for all tim

to come,
' ' !
| Yours [n@;hfulLyLDS;
| Rse™
’ ' ' Sg éqdoh)
! Gener;r)gegrgtary
‘Copy to :

The Secretary,North-Eastern Council,Shillong for kind v
infcrmation and necessary action please. This has a /
reference to our Memorandum submitted to him vide _ -

letter dated 19th August,1992. < a
Iz

. Vyngdoh)

: = 2l ) ¢ NN
/:\ Heh‘]’e‘@ - 'Xyﬂﬁ/ | opetferal Secretary

»,

4ALN¢y»L/ o fdhkth : . »

Me\si)\?fw ST, ~‘

I Sl ;
AdvO” : )

C .

B
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WPLOYI:.JE:S ABBOCIATION
. Ex-Taxalion Building, o

‘e

* : , Shillohg - 793 001

No. NECSEA/97/1
215 NMarch , 1997,

To

Shri Mala 'rasad,

Hon'ble Chairman, NEC &
Governor of Arunachal I'radesh,
Itanapgar 791 111,

Respected Sir,

I am aware of vour verv busv schedule in various
important matters hut the situation as it stands hos foreed me to
bring the maller lo your kind notice, as the members of our
Association belonging to Grade-1I Stenographers have been
discriminaled against and isolaled from the mainstream in the
matler of granting them the legilimate scale of pav of Rs. 1640-
2900/- fromv 01.04.1986. The maller was taken up with the
concerned authorities lime and again bul nothing has been done so
far in this regard thereby denving the genuine claim and depriving,
the Stenographers Grade-1l of the NEC Secretarial l’rmnl’llmir
legitimate pay scale. The matter was also taken up with the then
Hon’ble Minisler, Personnel, Public Grievance & Pensions el¢. Smt
Margaret Alva in the year 1995. But I am sorrv to mention her# that
nothing has been made known to us so far aboul the fate of the
leller.  This lype of inaclion or silence lo [ our

represenlation/memoranda in the part of the Governmenl has

crealed a feeling among the members of this Association thit we
being gt‘ngt‘.xlmlﬁc.lll‘\' located in the most backward and rémole
part of the country have no right to address  our gehuine
grievances to the highest authoritics at Delhi. The point al isfuc is
submillod , below for your Kind intervention and retrieving  the
conflidence ol (he members so that they can devole wlmlnl
hcarlcdl_\a in serving the Administration. o

t
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Pape 2 o 2&\ - S

¥ Sir, North Eastern Council (NEC) is o Slalulory
i rganisation created by an Act of Parliament in 1972, The pay
scale of Stenographer Grade-1lin NEC Secrelariat was originally
sanclioned in the grade of Rs. 210-530/- al par with the Cenlral
‘Secretariat pattern of pay-scales prior to implemenlation of the
Third Pay Commission’s Recommendations. On recommendalion
.of the Third Pay Commission, this pay scale was revised to Rs. :
425-800/- for the Cenlral Secretarial. The same pay scale was also
prescribed for the Stenographer Grade-1I of NEC Secll but  the’
same was restricted lo the then present incumbents only. The
Stenographers Grade-Il appointed thereafter were given lhe scale
of Rs. 425-700/- for the reason nol known lo us. Sir will easily
understand the discriminatory action in providing, Lwo dilferent
pay scales for doing  the dulies of the same nature and
responsibilitiesin the same organisalion.

Sir, the Fourth Central Pay Commission had recommended
a pav scale of Rs. 1400-2600/- far the Stenagrapher Grade-IT who
are working in the Central Covernment Offices whether it is
Secretariat, an attached office or Subordinale Organisation elc,
Aflterwards, the pay scale of Central Secrelarial was revised to Rs.
1640-2000/- and - this rovision  was  exiended o all other
Ministries/ Departments of the Government of India, but the same

was denied to the Stenographers Grade-1l of the North Laslern
_Council Secrelariat,

Sir, lhis NEC Secrelarial is a Statutory Body under the
Nlinistry af FHome Affairs headed by an officer in the rank of
S(‘crvl.\;‘\' o the Governmenl of India. Therefore, this Secretariat
Cean never be  considered asan Cattached Zsubordinatle/ non-

Segrelariat Body aind it can only be an orpanisation at the status of

\

Al

-4

the Central H*q‘rnlnri.ﬂ/Minidrios/I)op.n-!nwnla. The prw:vnl pay

seale of Rs. 1400-20600/ - available o the Stenoprapher Grade-Il of
NEC Secretariat is for «\tlachcd/sulmrdinnlt:/nnn-Svcrvtnrinl Body
level organisation (this scale can not be provided toa Secretarvial
level arganisation). ‘

Sir, the Organisation oulside the Secretarial are cither
altached ar subardinate offices under the Gavernment of lndia
vide Sub-para 1132 of Para-lil of Chapter-1l or  the
Recommendations of the Fourth Central Pav Commission. NEC

Secretarial can not be equated with Jlached or subordinate office
|
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avilis a parallel body of the Central Seerelarial crealed u
of Parltaviment, Stenopraphiers of the N

nder Act

weerelarind are alan Tinkaed
with the officers lm\'in,; the same status of the Central Secr

tclarial,

The only corollary, therefore, follows that the Slenograplicrs of the
v < 1

NEC Secrelariat are to pet the sam
those or their counterpartin the Central Hecretariat/ Mintat

‘ |
I, therefore, Lring the above points of facts to vou \
and  awail caperly to gt 1

a favourable reply from §

oxlending justice to the Members or our Association by b

e scale of pay and privilepes of

ries,

poodsell
otr ond

roviding,

the pay scale of Rs, 16410-2900/ - Lo the slenographers Graple-11, and
Falong with the Members of our Associalion shall treapure your

benevalent action for ol time (o camo,

We sincerely hope thal vour honour will be yory

enouph to consider our praver svmpatheticallv «o that wi
feel deprived of any more
focated in the remote corner of the country,

|
)

i
Yours faithfully,:

\
( J’.q/l..\m:dnll )
Gieneral Seeretarn
NEC Searetniat fmplosees”
Asocmtion, Slullong,

kind
shall not

being working in an or yanisation

;—-/'?)’/\\“7

N,0.0
Copy to :
3‘}10 Secrotary,North-Ensterh Councll, Govt. of Indla, MHA,
Shilleng, for IKind Information and Necessary actlon pleasae,

S o
‘\{ﬁ/\.) T\,

g [N
4‘/ i I«‘ \ )

( 2.5, Lyugdon )
General Secretary
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‘]l)urumnnﬂnw
(Neis Knmakhya Gate)

Nurnaraynn Path
P. O. Bharajumukh

Guwahati—731009
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LEGAL NOTICE o

1. The Chairman, North Eastern Council -4 Qovarcmesr ol AP
Shri Mata Prasad, Bhillaoog~i. Hc\v\m@o\m Y

2. The Secretary, North Eastern Council 5
- Bhri T. Ringle, Shillung-1.

Sub Parity in pay scales of Stenographer, Gradh—ll
with that of similarly situated Stenographbers
of-° other organisations and Central
Secretariat. _ |

Sir,

I, on behalf of my clients i.e. Grade~—1] Stenographers -
working in  the North Castern Council viz., (1) Ramendra -

Narayan Adhyapak, (2) Steral Lyngdoh, (3) M. t‘,!:n*luxniang‘

(Nargrecia), ., (4) M. Kharkongor, (5) S. Dilip Kumar Singha,

(6) Violet Blah, (7) Joyanti D. Lyngdoh, (8) Ratmna|Das, ()

Mihir Dey, (10) Dominic D.Khar (11) M.H. Thabong, (12)
!

Kyrshanbor Myrthong, (13) Swapnabrota Dutta Chaudhuri, (14)

Debasish Choudhury and (15) Bijon Kumar Chakraborty, serve

upon you the following notice :

1. That all my abovenamed clients are presently worlking as
Stenographer, Grade—-II in the North Castern Council. Before
stating the grievances of my clients necessitating kﬁnd
resulting in the sending of the present notice to you it
would Dbe appropriate to give the background of the{r
problems so as to present their problems in  correct and

proper perspective.

Qo&wgﬁic.
NI
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2. That the North  tastern  Coneedd i a statutory

¢

orQanisation created by am Nct of Par)iament 1n 1972. The

pPay scales of Stenographer, Grade-11 in NEC was  originally

sanctioned in the arade of Re.210-~93%0/~ per month  at  par

Wwilth the Centira) Secretargat P v e, Thie wne the

position prior to implmnonta\;:cm of the Srd Pay Comminsion

recommendation. After Lhe recommendation of the 3rd Pay

Commission  the pay wncale wan reviaed ¢ . 125-8B00/~ per

month for the Stenographer, Grade-~11 of Central Secretariat.

The same pay scale was also preaeribed  for  the Grade-11

Stenographers of - the NEEC . Howoever, the advantage and

benefit of the revisoed pay scale was only given to thhone

Brode-11 Stenoaraphers of NEC who were then working as. such.

The Grado~11 Stenographerys of MEC appointed subsequeritly

were given the pay wscale uf Re. 42H~700/~ per month and [not

the pay scale of Na, 123~000/~,

]

I

|

{

I

3. That the anomalous situation i

Lhevefnre wnes created aflter

the implementation of the recommendalions bf the 3Ird Pay

Commission inasmuch as the Grade-11 Stenographers of the NEC

who were then warlking were given the pay scple of Ra,425-~

8O0/~ whereas the subsequently appointecd Stehographkre  uere

given ‘the pay scale of Rs.42%-700/-. Hence pamong the GrJdo—

IT Stenovgraphers two different c¢lasces were reated  without

any lhtelliqible differentia and the rational and objectlive
i

!
absurdity of creation! of these two
{

by the fact that both the Grade-11

criteria. The sheer

classes 1% borne out

Stenographers of nNorth Eastern  Caouncil  were not only

similarly situatecd i all respecta hol o algo careged out  the

similar duties and responsitbylibies, The) qualification wag

v
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8180 the mame. Hence there wan no reanon forjcreating tht#o

two different classes of Stenographers within the NEC.

4. Be &hat as 1t may the 4ath Pay Commissaion 'recommbnded a

[
Pay scale of Rs.1400-2600/~ per month for, the Grade—I1I

Stenographers wdrking in the_Cenfral Bovernment offices.

.Subsequently. the Pay scale of Central. Secretariat 4&5

revised to Rs.1640:2900/~ per month and thig revision :of

Pay scale was extended to all the Minintries and Dapartmcnts
| |
of  the Bovernment of India where the me thod of recruitment

ié Bame and the old Pay scale wag Re.423-800/~-. It ism,

therefore, seen  that g1 those employees of Central

Government services/affices vhose old Pay scale was RB.425f

800/~ were glven the revised pay scale of R6.14640-2900/- per

month, However, the Grade-171 Stenographerg who waere earlier

Provided with the pay scale of Rs. 424-go0/- per month

pursuant to the recommendaticon of the 3rd Pay Commimeian

were given the Pay scale of Rs.1400-26007~ only and they

were deprived of thae revised pay scale of RE.1640-2900/—,

THEE PRLSFN1 NS

9. That therefore thuugh the status ang pny wCale of Qrade~

11 Stenographern of NEC wag at par with the Contral

Secretariat till Implementation of the 4th

Pncommendationv, the revigeg pay scale ot Hw 1640~2900/~ | nar

month was not extended to then on the plea’ thnt the method

of recruitment is not the same and  th

e NEC Grade-IT]
Stenographers are not  participating in; the Centiral
Secretariat Stenographerg service. Howa# what im

distoncérting is  that if NEC as a statutopy organisation

€annot  be equated with other Central Goverpment offlc{r-,

Pay CommissionA
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et
.

then {n such a situatfion, gt

scale of Pay sultable to the NEC as a ntntutory'orgnniuntion

be Provided to itg Grade-11 Stenographers, But ﬁhat was not

a8 seen from the background that Bince the
' !

Qanisation wad equated and

to be. Moreover,
very beginning NEC asx statutory. or
was treated at par- with

other Central Government

Departments. Its employees also were congsidered similarly

situated and were provided with the pay scales éihilar to

the other similarly situated employees of Central Governmqnt

departments.

6. However, the “discrimination against the . Grade-11

Stenographersg started when the Pay scale recommbénded by the

4th Pay Commiwsrion of A8, 1400-2400/- Wos revimed to Rm, 16404

t

2900/, Thaugh all the employees of Central Government war

igiven the benefit of this reviced Pay ncale, but the Grade-

I1 Stenographers of NEC who hitherto were

i
Government and weére.
|

were deprived of thé

with the other employees of Central
given the Pay scale of Rs.1400-2600/-

benefit of revised pay scale of Ry, 1640-290/-,

7. That it is pertinent to mention that . the pre-revined

gcale of Re.1400-2600/-~ per month was Re, 425-700/—. This

was the scalg which the Grade-11

after the recommendation of 3rd Pay Commission reference to

which has already been made above in thae context of creation

of two different clavsses belween the similarly  aituated

Grade~I1] Stenographers.

~

8. (t is being made clear that those who got the Pay scale
bf Rs. 423—GOO/~ per month after the recommendation at the

3rd  Pay Commission were oilven the Pay scale of Re ., 1400+~

S

ottt

, v
(< ¥

v el .

treated at ba#

Stenoqraphers of NEC got

Boexpected that an éppropriatof
!

,_A.

K




- | "'L(.??B“

2600/~

aftter the recommendation of the ath Pay Commission

which was subsequehtly revised to Rs.16490-2900/~ per month.

P That in sharp contrast the Gvaﬂ¢~ll Stenographers 'who
are the recommendation of the 3rd Pay Commission were given
the pay scale of Rs. 425~700/- per month‘ got after ¥ﬁo
recommendation of the 4th Pay Commission the pay scale of
HB.lﬂOO*QSOO/— per month subseyuently revised Lo Ru.1400f
2600/~ per month. Though they ought to have been given th;
pay scale of Rs. 1640-2900/-. .

7/

t
|
1

~

10, It 1s submitted that the pay scales in othe statutory

I
|
organisation like Central Administrative Tribunal, Election
Commission, Union Public service Commissionerd are at parr

with the Central Secretarifat. Similarly the [NEC being &

statutory organisation was treated at par| with othepr
|; ‘ similarly situated organisations and 1t employeen were
F% given tbe Pay scales similar to the other similurly' placed
§ employee% of other statutory organisation.
? ; -
!

11. It ' is strange that the Grade-11 Stenographers of NE
- [
who t111 the recommendation of drd  Pay Commission werp
!
t

1]

o
i treated at par, started getting discriminatory treatmen

o ‘ without any rationale or sound or cogent reason. It ir
}f submitted that the treatment which in Leing meted out\to the

| Grade~11 Stenographers of NEC is without ‘any 1ntelligib1?
: differentia and. the same is in violation of Articles 14 and

16 of the Constitution imasmuch as likes are not being

: treated alike. ‘ '

12. It is submitted that 11 it 15 Wediny conunidered
J , - necessary not to - unnecessarily equate NEC with that of

Contral Government departments then 46 4 hangh Ltime to

@q@&




‘41 méintain ata;us

9 "Thd same can only be

and dignity of this ﬁtmtutory vrgunisation.

done | f 3pproprl

fmplouyevrs fry terms o4 the atntus

independence of NEC and thﬁ

respbnsibilities

nature and duties

carried .out by itg enployees, In

connection, oane
Gradeo-11] Stenographery nmplroyed hero

qualification

counterparts
treatment mus

Articles 14 and 16 of

.thcrefore,

decision regard tg aiving Grade-17

mscale of Rs.l&AO*ZVOO/— Per month whiech e
' ‘ . . {
similarly  s{ituateq

Stenographers of.

Failure
reasonable time

vwrievance ot my clients and 1n L h

clients

ate pay scalen‘are'laid

not lose sight of the fact that the

haw 5y

and the same chpacxty‘tu'wovk and they carry

and renpunysiba e which thetir

other organisations., Hence equality
) . . i
meted put to them. 11 conformity

the Constitution of Indiay/

call. upon. Yo Lo Lake appropriate

Stenagraphers the pay

e at ﬁar with other

\

to take appbbbrintu ducinigﬁ in this'rognrd' wtthin

would Le treu(eu asn orefuagl

SN event,

be free to approach  the apprapriatae lega

redregsal o1 their urievances

hanking You,

I
l

.‘k‘
Yoursg sincerely,
’ Qﬂ¢ﬁr”
¢ B.|Mehta )

' ' : Adyocnte,

other brqnni&ations.

to rodrnnf
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- O - "ANNEXURE- 4 '
GOVERNMENT OF INDIA }““
MINISTRY OF HOME AFFAIRS
NORTH EASTERN COUNCIL SECRETARIAT
SHILLONG « 793 qq1

NO.NEC/AOM/21/91 Dated tho 9th Maxch, 1998

R
,/

TO . e

8hrd BeMahta,
L/,/Advooaho,

'Guwahati Hlih Court & Centrel
‘Adminietrative Tribunal,
‘Guuahati,

.Narnarayan path} PoﬂoBhaxulumukh, i
.Guwahati ~ 781 009

Subg Patlt{ in pay soele of Stenogrephnrae GralIl
vith that or similar eltuatnd Stenogrephors
of othor Oxganisutions & Central Sectt,

Sir’ ' : (

| 1
1 om directed to rofer to your legol Notige : 'f
dated 2641201997 on the subject mentioned above and to | ‘
state a0 follousng

1o Jtatyn of North Eanotern Counails It Ls trum that tho Lo
Noxth Eastern Counpfl Secttelo a statutory Organination 'ﬁ
8et up.by an Act of Parliemant in 1971, Seutlon 7 of the

North Eastern Councll Rcty, 1971 provides that the Council
shall have a a@ecretarial staefr connisting of a Secratary,
Planning Advisaer, Financial Advisar, Sscurity Advisar and

such othar 0fficare and employeoe ac theo Contral Govtemay,

by orxder, determina, Hovevar thore wae no detaile in tho

Ast regarding nature and categariee/pay ocale or varioug

posts in the North Eastern Council Soatt, As guch the poe

wer of cereation of poste and dotarmingtion of pay scale for
@ach catoegory of employass rast with thg Contyal Govtogu qua |
the North Eastern Council has no power to sanction for croge
tion of different poets as woll as creating higher pay scale
to each employess,

=

i
-

e

AR AR TN A7 Lo s ey 1—'

——— S E T

2o Parity of Pay Scales It igp trua that thero is parity {n
pay ecals of Assistants and Stenogruphers GroXI of North
Eastern Council Segtt.es comparaed to eimilar posts &n the .
Central Sectt,and other Organisations participating 4n the !
Caﬁtral Sectt.Servicas The 4th pay Comminslon had recommen-
‘daed pay acals of Re41400+2600/«'for Apsletante & Stenogra- '
phere in the Centrgl Minleatries/Daptte,of Govteof India and
this pay scale has alroady beon granted to thae Ste?ogrnphmro

[

wducaﬁld7 xﬂ{-& ‘ 202000

“.‘“oo’
. v Vng”/
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£ i Grello Howaver the pay scale of Asstts,and Stenographers in
‘ ' the Central Seott.has beon furthar revisod to R8e 16402900/
u.o.f.’1,1.1999 gonaaquent on the doecision of tho Conttalg'
‘AbﬁinlbtibﬁfQZ‘Tribunal, Principal Bench, NeDelhi in 0A.NO.
1538/87 dated 23.5,1989 wide Deptt.of Persondel & Trainin
Of Noe2/1/90~CSeiv dated 31,7,1990. Tha NEC Sectt,sant th
Pproposal for granting thies eamo pay scale to:Aoatt/Steno-
@rephar Grell of NEC Sactt,but this pay scals has not bee
granted to the Assotts,and Stenographers GroIl of NEC Seotlt,
60 fary mainly on the ground that thae method|ofr rocruitmgnt
in NEC Seott,uas not through open Competitiv Examinnilo »
which is the roquirement as per OM datad 31.£;i990:mﬂbdé§or
.tha matter has been tekan up “again with the lniet:y of Hom
Affalrs being the Administrative Minlistry cohcernad of North
Eastern Counoil Seotteend a final decieion ip thio regard
hae not 'beon racelved go far,

*.d

ARe atated earlier tho North Eastarn Council
Sectt,has no power to grant highar pay ncnla:it is not in
& position to sanction the pay scale of Re.16ﬁ0-2900/~ tg-
the Aestta,and Stenographers wea,fy 11,1996 uwithout the
conourrance of tho Adminiatrativa,minimt:y concarnad L4094
the Mintetxy of Homae Affalra, )

|

Youre faithfully,

T

(LsChuaungo)
Ooputy Seuratary

Memo NO (NEC/ADM/21/91 Dated the 9th March, 1998
Copy tog \

1e DysSeoratary to the Governor of Artunachal Pradesh
& Chalrman, NEC with reference to Hhio letter NOo
G/NEC/98/1581 dated 12.141998,

‘ 2, The Ganeral Seorotary, NEC Sectt,Cmployans Ao~
. ; clatfon, Shillong for informatlion, :

3, Shri N,D,.George, Oirector(miC), Gowt.of India,
- Minletry of Home Affaira, N.DOlhl -« 1 uith
. roference to his office lettor of aven Noodatnq
1601241997,

K%Q 0ffice Copy

(L ,Chuaunga)
Dapufy sccretary

it

Ao’ v.

TY T s e s e L = x o o L -



[ANNEXURE-5 ] .
By_Bead, Post with A/D

~ Clo. Shrl B.K. Sharma,
S Advocate, Gauhatl High Court
Santipur Maln Branch Road,

M - Guwahall-781009
—— Tele : 520397

DMleiiriiirsnrennnnsss

10-08-98
‘ LEGAL NUTICE '
1. The Secrtary, Ministry of Home,
.- Bovernment of India, New Delhi.
2.2Tho Director,North Eastern Council \
Governmont of Incdia, Mindatry of Home -
Affairs, New Delhi.
Sub H Parity {n pay scnlen of Stenographer, Grade-11
with that of similarly switunted Btenographers
of other organisstions and Central
Secretariat. .
Vv '81 l" [ ] 'i !
X i |
Iy on hichalf of my €lientn i.o., Grade-1T1 :ﬂtonmqrnph«rh
i
working in the North Fantern Council Vize, (1) Namendna
|
\ Narayan Adhyapalc, (2) Stera) Lyngdoh, €3y n., Marbani arlg
‘ ‘ {
(Nargrecia), » (4) M. Kharkongor, (%) . Dilip Kumar Sinqh#, ; N
(6) Violet Uluh, (7) Jayants D, Luvngdoh, 0 Mt a Dan, 1) ! E
. . . N
Mihir Dey, (10)  Dominic D.Khar (11) Mo, habong, (lﬂ) ' 1
N . . = |
Kyrahanbaor Myrthong, (13) Svinpiiabir ola Dubta Chiavudhurd (14) ! 1
. o .
Debasish Choudhury and (15) Bijon Kumar Chakraparty, aerye : y
. ' B
upon you the following notice 1 | ,
' l
. . s 1
1. That all my abovenamed clienty are preventily working an : 1
L 4
Btenoagrapher, Orade--T11 11 tho Muarth Huntv1wu(hvuu'il. Nefone : F
. . | it
stating the grievances of my clients necesoitatiag and :
.
reaulting in - the sending of the present notice Lo you bt E
‘ .
would bLe anpraped ate ta give thyes background  of thafr 3
problemyi «o o to present thefr problems o correct nbd
e RO porapective., i
) . Lb _Durgasarabor (Nqar.l{qrv!akhyd Gate), Natnarayan Path, p.o. Bharaluinukh, Guwﬁhnll-?(!wo{)
wente | R—
: 2
fQute— 3
/ s 3
,7{ dvoral . . g P
' ‘e 5.
r [ AN ‘ c& ’ - o 3
’ /é%vfmzf Qﬁﬁﬁ& | | |
. 2. \»}bjdﬂ f ‘ , [
3 : ‘ ca“k , : b
7/,/7‘/0 bopdo co ‘




ASE:L

: ' BAaCkerounp OF _THE ¢

the Nor¢n Enst&rn Councl]

oroanisation Createy by an Act of Paps

,“.;

"recommend the rucommenduti

' puy'nca]n Wae "ovingg

man ¢ Tor the Stenoqnaphnv, G

The~-same Pay scale Was algg, presuribed{

Stenographorﬂ OF ' the NI, Hnwover.

benefit af the Fevigey Pay $Calp

Grade~11 Stenoqr g Were

i
The tonoqramheru of Nz

a2y

700/

425~GOO/~.

That the nnomulous alluation thornfuv

i1
'implemehtation

Cmmmiasion inasmuch a
~

the

appointed

classes is

]
@ i

t

N N

14 Amuon in!

Pay. BCalegg of Stenogrnpher, Grnuojll tnﬂqtc was. originally; :H
J.sanctioned 1n the Qrade of Rs.210-530/;ﬁper month 44 -pahjk?“:

. With, the Centfal Spcretariat nmployep%? \This warg; the;g; ;
‘i. .p;sigion Prior ‘¢q implomentation of thef#rd Pay Cnmmissibﬁ;th‘

g% of
tnﬁm.
. Lo
FHade -1 afp Cantn
!
o
s
he
o
Wasg only
then
1,

appointpu

20

"

Pay Gilalpn

Stvnogr

Coune 1],

5 Of the

statutpry

nj
I

1972, The

1

[
i

the 3rd :an'xﬁj
425-800/-"p~r

al Secrg

tariat..

the BP&dQ*IL

nc)v:’mtnge and . -

Qlven 4, thoge =

WOk dng AB Buch,

submequnntly s

MOnth ang not 8!
[ i

wag Createy aftepr

PN g of the'NEC
of

apherg

Wwere
1
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!
Hence there Whe 1y Peason foye uruntgng

Bame ,

theme
. I .
" two differunh Clagugg of Stenoqrnphnrm Within the NE{C.

' i

| !
I’ay Crmuniﬁuncn1 rucuum(n)ﬂvcl a-

4.  De that ag 3t omay (pe ath

Pay wseale of Jls.t/l()(.;~:§aoo/~ Per mon gy, feyre Chin
Stenographers vorking iy, the
e

Subsequ?ntly,

Grade-gp

Centray Govvvnmvnt Miicey,
the pay SCale ¢ Centrnl Gpctharint was
"eviapd to HS.]éﬂO“??OQ/- pgr monthy .y Lhie, TEVGEon
P8y scale Wit ;xteHUuu

f
.

ot the Guvernmnnt ol

Lo atl e Ninit‘;l:--iﬂz"; el Dy, LR A T YR
Inein whp s e me v oy rvn‘uitmwnt
h is sdame  apng thie ()¢

{

f

[

I

|

|

|

!

of {

' |

!

|

|

1

‘I

Pay secale yan AR XY oo .., U : f
|

churefure,

e e Liviny, all those Cmp toyie o, Of

'Cm!(.ral
!
Govehnment serviﬁcs/offiuew hoan o Pvr v MAn N gL
\
) ' 800 /- WEre give) Lhe Tevited 4., Benle oy e 1400

2900/.. per
; month.'chever,

the Grad9"II
i Frovidey
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1t
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maintain

The Bame ‘can only be done 1f'appruurlatu“pay dcnlen-arefln d

' } o .o :
down for its employees  in terms uf th% status , end .

. . _ p ! S :
independence of NEC and the nature: . angd duties . of .
: : ' K :

responsibilities carried out by iteg employees. 1In ;thfagf
. . o )

.connection;"one must not lose sight of the fact that"tTe~f

: K
Grade-11 Stnnogtuphcﬁu employed here, has a _same
qualificqﬁion and. the sume Cupacity to work and they, cavry

v

out. the same duties and Pesponsibifities' which- their

counterparts do in other organisationas. Honce nquality of

treatment must be meted out to thvm in

'Articles 14 und 16 of the Constitution of India. o

13. 1 hod also served a legal notice dated 26.12.97 to  the

1
f

Eastern Council and the; Secretary,' North

Eastern Counci] agitating the

Chalrman, Noarth

Similar. grievance of my:

clients. However, vide Jlotter Moo NEC/ADM/R1/79) dated
9 3. 99 the 'Deputy Secretury,' North  Eastern Courtcil,
. v

Shillang intimated that though the Pay tittales of Assiatant
and  Stenographers in  the Central Secrvtariat hay boaeen”

. !
further revised to N, 1640~2900/ - viith e fltect from 141,96

Consequent on the decision of the Central ﬂdminiatrative

Tribuqal, Principal 'Bench, New Delhi in:0.aA. no. 1358/87

'dated 23.5.89 vide, Department of Personn

el & Trainlng Q. N

{
No. 2/1/90-Cs.1v dated 31.7.90 and the NEC Secretariat ! galgo

sent the proposal for granting the same Pay scale ¢to
: !

Assistant/Stenogrnpher Grade-~I1 of NeC SgcrthPlnt, but thias

Ray scale was not granted to the Agsintant nnq 8tenogfaph+r

‘ |
Grade~I11 of NEC Secretarint, mainly on the ground that the

method of recrult {n NEC Secretariat was Nnot through open

Competitive examination which was Lhe roqdirement as  peor

@ﬂgesieé | ' }
mgg@J3 ,

status und dignity of thx%,statqfory organtsnﬁionﬂ:,wy

conformity: with
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— 6L~ ANNEX\)RE- 6

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No,149 of 1998,

Date of Order: This the 20th Day of Decaembar

. HON'BLE MR, JUSTICE O, N.CHOUDHURY ,VICE-CHAIRMAN . |
. HON'BLE MR,M.P,SINGH ADMINISTRATIUE MENBER.

1. Steral Lyngdoh & 12 others.

‘ . All Stenographers, Grade II working in the
I” y North Eastern Council, North Easstern Council
f ' Secretariat, Shillong.

- : s e EEIJ.C&QS_S'.
l o - By Advocate Mr.B.K,Sharma, Mr.5.,Sarma, ﬁr.U.K.Neir.

Union of India & Orsa, «++ Respondents,

0.N.Choudhury, JVice~Chairman:

The pay‘parity of Stenographer Grade Il of the ‘ :F
- North Eastern Council with that of other similarly situated 3

Grade I1 Stenographers ln other autonomus statutory bodies
similar to the North Eastern Council ig the issue rafsed

in this application, b

The applicants moved the respondents authority for
granting the pay scale like other statutory bodies as a
part of the Cgntral Secretariat Service. The respondents,
- after receipt of the representation, was not inclined to

~accept the prayer on the ground that thelr proposal ror

‘ granting the same scale to the &tenographers Gr.II or

NEC Secretarlat uas taken up with the Ministry of Homg

Affairs and the Ninlstry regretted ite inability to agree

to the proposal. The case wvas egarn taken up but the Ninietry
[/«\,//"}, did not entertain the proposal. Mr, B.K.Sharma learned Senlor

Counsel submitted that the NEC itself is/Was the competent

contd/-

. y
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only the nodal agency for ths NEC but NEC is not a part or

.wthe Ninlstry ‘and rererred to a communicatlon'From the said
Ministry to the NEC dated 26.8.2000. Mr.A.Dab Roy, learnsd
Senivr learred Govt. Starding Counsel on thefotﬂerlhéﬁ
submitted that the merit#of the claim was, itself exa;lnedi
by all concerned tharefore there is no scope for further
recansideration. Mr, Sarma the learned Sr.Counsel For the |
applicant howsver submitted that the applicants may be provided

- an opportunlty to purohnse the matter uith the administration

__m——-——-—-v"-" e —

under whom they are serving, in vieuw of the devg10pment as

- 4

-t e R

LS ‘
indicated the Home Ninlstry letter, The submxssion of 8r, Sarmah

ias reasonabla..

For the above reasons we are of the vieuw that the ends

—a

look into the gtlevance of the applicant and pass a reasoned

order with utmost despatch.

The spplication steands disposed of, thbre shall, howaver

be no order as to costs.

L i
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Sir,
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_ 3.,
ANNEXVRE - %
The Secretary,
North Eastern Council,
Shillong.
Restoration of

Pay Scales of Stenographers Gr.11 - OA No. 149/98.

Verdict of the Central Administrative Tribunal, Guwahati dated 20.12.2000.

With reference to the above, I have the honour to bring the following to your kind

nolice for favour of sympathetic consideration please.

That Sir, since inception of NEC, the employees of the NEC Secretariat were

enjoying the pay scales at par with the Central Secretariat/other Statutory Bodies. It is only ~

after implementation of the Fourth
Stenographers Gr.1l and some other categories of stall were
Subordinate/Attached offices of Government of India without assigning
reason nor any notification

Central Pay Commission Recommendations, the
provided with the pay scales of
any justifiable

were issued for this downgrading ol pay scales, which was

totally discriminatory. On the other hand for all other posts the Central Secretariat pattern
pay scales were allowed to continug, thereby creating a division by adopting two sets ol pay
scales of Central Sceretariat/Statutory Bodies and Attached/Subordinate offices.

2.

Organi

sation can not adopt a mixture of different sets of pay scales

‘That Sir, it may here be pointed out that as 1 understand, as per Rules an
as the pay scales are

always determined by the status of the Organisation viz. Central Sccretariat, Statutory
Bodies, Attached or Subordinate offices of the Government of India. l‘urther, the status of

NEC Secretariat
Stenographers Gr.Il had however,

remained same as was at the time of inception but the pay scale of
been downgraded from Rs. 425 - 800/- p.m. to 425 -

700/- p.m. arbitrarily in utter violation of all established norms.

3.

Government of India can not be equated with a Directorate or

That Sir, even in all probability, an Organisation hcaded by a Secretary to the
Subordinate oftice and

therefore this down gradation of pay scales were totally illcgitimate and beyond any logic
keeping in view that all other posts were allowed to continue in the Central Secretariat
pattern pay scales.

4,

{avour of restoration of original pay scales (pre - Fourth

That Sir, the matter was taken up ime and again with the NEC Administration for
Central Pay Commission status ol

Rs. 425-800/- p.m.), but of no avail. This genuine appeal had been turned down on the

pretext that the Ministry of 1lome Affairs which stated to have
Ministry for NEC who did not concede our demand.
here that in the NEC Act,
Affairs to play as an Administrative Ministry nor any
by the Parliament subscquently. o

been the Administrative
In this context it also merit mention
1971 there is no mention about any role of the Ministry of Home
amendment in this regard was passed
o

o

o

s
- -
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5. That Sir, finding no other alternative we the Stenographers Gr.11 had to approach the
Hon’ble Central Administrative Tribunal, Guwahati by way of filing OA No. 149/98 for
. . N - . . /
justice. In the aforesaid OA we prayed for the following relief namely -

a) To direct the respondents Lowards restoration of pre-Fourth Central Pay Commission
revised status / scale and chresponding revision thereof’;

a) Fixation of pay in {he pay scale of Rs. 1640-2900/- p.m. with effect from 1 January,
1986.

6.  That Sir, the {lon’ble Tribunal after hearing the parties t0 the proceeding was pleased
to dispose of the said OA vide its order dated 20.12.2000 (a copy of the said order is

enclosed for ready reference).

7. That Sir, the {1on’ble Tribunal vide its order dated 20.12.2000 was pleased to take
into consideration the subscquent developments and very clearly mentioned the position/
status of the NEC as well as termed the Ministry of Home Affairs as ‘Nodal Agency’ only.
The Hon’ble Tribunal has also taken into account (he communication dated 26.8.2000

issued in that respect.

8. ‘That Sir, finally the 1lon’ble Iribunal in view of the facts referred to the above has

shifted the entire power {o your honour for fixing the pay scales of Stenographers Gr.t of
NEC since the NEC is an independent body in view of what has been stated in the order

dated 26.8.2000.

Under the above circumstances, I pray your honour 10 kindly consider my case for
/- p.m. with cffect

restoration of the original and appropriale pay scale of Rs. 1640-2900
from 1% January, 1986 with all consequential benelits, in accordance with the judgement of

the 1lon’ble Tribunal on the said OA.

Encl:  Copy of Order dated 20.12.2000 passed by the
Central Admn. Tribunal, Guwahati Bench

Guwahati
Yours faithfully,
Dated: Shillong ' 4 ( )
February, 2001 Stenographer Grade-1l

The

NEC Sceretariat, Shillong

A ocutts

'
$
!
.
L
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|
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GOVERNMENT OF INDIA
' NORTH EASTERN COUNCIL SECRETARIAT
SHILLONG : 793 001

v o e m——— .
.- -

NO. NEC/ADM/45/98 Dated, '1eé_th August, 2001. ;
'ro i! Iz y Y N {
i , £ ’JT . "
Shri ity AR Y ,
Ly s
i
!
Subject: ° Pay parity of Stenographer Grade-II of tr l
Secretariat with that of the Grade-C S*
. of Central Secretariat Stenograr' -e. 'l
Sir,

e Please refer to your representation dated X3 . 400
. o , —_———e
to the Eﬁge/tag_, NEC in pursuance of the decision of the Central ' .
Administrative Tribunal, Guwahati dated 20.12.2000, ’ﬂle Secretary |

has examined your representation and come to the conclusion

that ithigs not possible to provide relief to you as prayed

N

for by you. Extract of his decision dated 1.8.2001 in file }
No. NEC/ADM/45/98 is enclosed. -

Yours faithfully,

Q/\/‘A.AM,{A, )

ety - . (L. Chuaungo)
1 e «boud Deputy Secretary

‘ -

Advoed®
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| have perused the records and the applications of the  concerned
Stenographers who have requested for parily in the Grade Il level. | have also

perused the order of the Central Administrative Tribunal, Guwahati Bench dtd.
27.12.2000 as per the certified copy.

Following my discussion with the MHA on 17" July 2001 and the copy .
“of the list of offices wl I ™ wlatain¥e from MHA at P. 203-205¢, it is clear that the
NEC is classified as a subordlnat%ﬂiec of the MHA. Itis also pertinent to point ouk

- that the Budget of the NEC is included in the overall budget of the MHA. In all ous

ofﬂcual dealings we have approached olher Ministries through the MHA invariably.

The above facts categorically refute the contention of Shri B K Sharma, the learned.

' Semor Counsel for the applicant that the NEC was the appropriate authorily since

NEC: IS not a part of the Home Ministry. He has tried to mislead the Court by hig
contentlon that NEC- is 'not a part of the Ministry drawing altention to the
communication dld. 26.8.2000 from MHA. This only referred to the discontinuance
of the use of the term "Ministry of Home Affairs" on the lelter-heads of the
correspondence of the NEC and number plates of NEC vehicles. It does not
change the stalus of the NEC as a subordinate office of the MHA.

v
1

| Such being the cases, case of the applicant stenographers has to be
referred to the MHA whose decision is binding of the NEC. The MHA has valid
ha T RS e

grounds in coming to its decision in view of the different systems of recruitment in

\ . . ) _ NIRRTt
respect of the stenographers under consideration. and those under the normal
sl :

cadres in Gov! of India. The NEC is therefore not in a position to provide any relief
to the applicant stenographers without the approval of MHA.

| I@,/l:;
(HW T Syiem)
. ) ' Secretary

| 1.08.2001

Dep_uty Secretary

e e s —————
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ¢:¢: GUWAHATI

i OOAO NO. 335 OF 2002
' Shri S. Iyngdoh & Others.
seese e _A_EElicant_o

Union of India & Others.

seeves Responde.ntg.

. -md -

! In the matter of ¢

Written Statement submitted by the

regpondentse.
I

| The humble respondents beg to submit the para-wise

I

|written statement as follows $
I

;§1.‘ That with regard to the statement made in para 1,

ifof the application, the respondents beg to state that the NEC

Secretariat has been treated as an sub-ordinate office of the
'Govt. of Indie under the administrative control of MHA, now under

I] the administrative control of D/0 DONER. As has been recommended
by the 4th Pay Commigsion and the 5th Pay Commission, the Govt.

h of India have also prescribed a separate pay scale for the

office staff working in organization outside the Central Secre-

tariat Servicese



1

“could not be acceeded to by the cen‘brél Government who is the

NG

L\

-2-
1”2. That with regard to para 2 and 3, of the application

ﬁl;he respondents beg to offer no comments.

:5. That with regard to the statement 'made in para 4.1,
bf the application the respondents beg to state that the demand
for absolute parity of pay scale in between the Central Secretariat

N

Stenographers service and Stenographers working in offices out'-

‘,side the Central Secretariat has fxot been accepted by the 5th

Pay Commission as well as Central Govt. The Government of India

?;have prescribed a pay scale of Rs. 1640-2900/- to the Central

Seeretariat Stenographer Service on the basis of order dated

e

234501989 passed by the Hon'ble Central Administrative Tribunal

‘Principal Bench, New Delhi in OA No. 1538/87. The Stenographer
;Géﬁade-II of NEC VSecretariat have again demanded this pay scale
in this case. As the matter has already been examined at the

Ministry®’s level on the basis of the comments and reclommendations

‘of the Vth Pay Commission, the demand of higher £ pay scale

. conpetent authority %o determine the pay scale of various posts
~under NEC Secretariat under Section 7 of the NEC Act 1971, It
js reiterated that the North Bastem Council Secretariat compri=

~ sing the Secretary, Plenning Adviser, Funancial Adviser and other

officers and staff have no authomty to grgnt pay scales higher

L e e sl e

: tha.n that approved and already sanctioned by the Central Govemment -

e =

o P e e R i K o A S LT

Y That with regard to para 4.2, 4.3 and 4.4, of the

application the respondents beg to offer no commentse
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B -3- . .
50 That with regard to the statement made in para 5.5,

6f the application the respondents beg to state that all the |

i‘! Stenogxapher Grade~II have been given an unlform pay scale of
€ - 4
‘ RSo é00'2600/" weCefo ) qo1o19860 The North Eas‘bem Council

e e A ———r

$ecretariat have no power to grant higher pay seale without

— e

o= @“/ the sanction of the Central Govermment .

6o - That with regard to paras 4.6, 4.7 and 4.8, of the
application the respondents stand by their comments at para 4 |

and V5 above .

7. That with regard to the statement made in para 4.9,

of the application, the respondents beg to state that the pay

scale of Rs. 425-700/- and Rs. 425 - 800/~ have been replaced to
E-—-'““ AT

‘ sttt are??
| Rs. 1400- 2600/ -+ The pay scale of Rs. 1640-2900/ - was granted (f"
w_....__m

PR

the Central Secretariat Stenographers service only and the demand
,for absolute parity of pay scale has not been accepted by the

Gentral Govte. as stated in para 4 /and : \5 of their comments above.

8. That with regard to para 4.10 and 4.11, of the appli-
jcation the responents beg to stand by their comments in para 4

»‘rws and Y r] above.

5. . That with regard to the statement made in para 4.12,

lof the application the respondents beg to state thet the petitioners
1 have already approached the Hon'ble CAT earlier in Oohe No. 149
‘ ‘of 1998 wherein an order dated 20. 12.2000 wes passed by the Hon "ble
|CAT dlrecting the respondents to consider the grievences of the



),

-
: applicant and pass a reason order. In compliance with this

~order the Secretary, NEC consideré;i the application and had & |

- categorily denied the contention that the NEC was the competent
~authority to grant higher pay scale and all the applicants have

- already been intimated of the fact that the NEC was not in a
position to sanction higher pey scale of Rse. 1640 =2900/-. In
this context a copy of NEC's Secretariat letter No. NEC/ADM/45/98

| dafed 4 £.2001 conveying the decision of éecretaz:y datéd 01.05.2002

' is encloged at Annexure - 'A' & °'B'.

, 10. : That with regard to ¥ para &%2 413, 4.14 and 4.15,

| d?f the application the respondents beg to offer no commehts.

11, That with regard to the statement made in para 4.16,
of the application the respondents stand by their comments at

para 4, 5 7 emd .

12. That with regard to the statement made in pare 4.17,
o';f the application the respondents stand by their comments at |

para 49 above.

13, That with regard to para 4.18, of the application, -

. the respondents beg to offer no commente

14- That with regard to the statement made in para 4.13,
~ of the application the respondents beg to state that the NEC has
: no power to grant higher pay scale of Rs. 1640-2900/- 16 the

Steno ~11 of NEC Secretariate.
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| js. That with regard to the statement made in para 4.20,
 of the application the respondents beg to state that the demenid

| for ebsolute parity of pay scale ¢ has not been accepted by the

' Gentral Govte The NEC set up under Section 7 of the NEC Act has

no authority to grant higher pay scale without the approval of the
Central Govt. Section 7 of the NEC ACT clearly stated that the

] éouncil shall have a Secretariat Staff consisting of Secretary,
Planning Ad#ise:é, Financial Adviser and a Security Adviger and

; such other officers and employees as the Central Govts may ’m;q order
életermme. As such, the Central Govt. has been given the full

. power of creation of posts and determination of pay scales to
various category of posts. The contention that NEC as a statutory

] body has power to decide the matter of granting higher pay scales
of Rs. 1640-2900/~ is totally wrong and mis-leading. The contention
that NEC is competent to handle pay fixation maetter is a different

; issue, it has no connection with question of granting higher pay
scale by the competent authority. For example, the Govemment

| has sa.g_gj;_i_ggﬂof a pay scale of Rs. BQOO-BQOO/- to Steno-II, pay

35:‘ > ':::_;

! of the incumbent cannot be fixed in the higher pay scale éf

§ Rs. 5500-9000/~-,

\;@/ That with regard to the statement made in para 4 .21,
= |
| of the application the respondents beg to state that stand by

| their comments at para 4 ) end ¥15 above s In addition the

respondents submit that the higher pay scals of Rse. 1640-2900/ -

of the principal Bench, New Delhi and not on the basis of 4th or

“"5th Pay Commission's recommendation. The respondents further beg

S

e - e ——
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to state that the Hon'ble CAT, GuwahMati Bemch in their order

O«Ae Noo 149/98 simply directed the NEC to

consierm the prayer of the aﬁplicant for granting higher pay
scale and did not asked the NBC to grant higher pay scale of
Rs. 1640-2900/~ ag done by the Principal Bench, New Delhi in
- the aforesaid case.. There is, therefore no point of mukergxx

ma king a reference to the Administr__ative Miniqtries si.nce they

| el - p————————— et LT -
have already decided the matter earlier. In thie context a
[ - BN S .- ) - —_ 3

copy of the exchange note of the Ministry of Finance and DOPT/
MHA in O.Ae NO.149/98 is enclosed at Annexure=-'C' for perusal
of the Hon'ble CAT.

17 That with regard to the stetement made in para 4.22,
of the application the respondents beg to stand in the preceeding

paragraphs at para 4. 557 b 9, */5‘ ‘and 16...; above .

18. That with regard to para 4.23, of the aprlication

the respondents beg to offer no commente.

- 19. Thet with regard to the statement made in para
S5ely 502y 5035 Sedy 55, 56y 5.7 and 58 of the application
" the respondents beg to state that in view of the statement made

| above the applicants are mot eligible to get any relief.

20. Thet with regard to para 6, 7 and 8 of the appli-

" cation the respondents beg to offer no commentse

21. . Phat with regard to the statement made in pera 81,
of the application the re spondents stand by their comments in

the preceeding paragraphse

22. That with regard to paras 8.2, 8+% and 9, of the
application the respondenis beg 40 offer no commentse

\\
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I, Shri Km;w/ Mot , presently
working as Dgpmiy Sevvebamy, NEC ., being duly
authorised and competent to sign this verification, do hereby
solemnly affirm and state that the statements made in
Para _ ~are true to my kno_vv»].edgéﬂ
and belief and those made in para being matter of

records, are true to my information derived therefrom and
the rest are my humble submission before this Hen' ble Tribusald

I have not suppressed any material factd

Ard I sign this verification on thisj2 th day of
' 2003,

Deputy Secretary
NEC, Govt of India.
Shillong.
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VERLEIGAIIOQON

I, Shri Riyu»/ Metann o presently

; wc;rking 88 Pepdy Secnnlorrq (NEC s being duly

authorised and competent to sign this verification, do hereby

‘solennly affirm and state that the statements made in

Para are true to my knowledge

and belief and those made in para '~ being matter of
racords, are true to my information derived therefrom ard

the rest are my humble submission before this Hon'ble Tribumald

I have not suppressed any material fact,

Ard I sign this verification on this [2th day of

s 20034
a&ﬁ&. |

Deputy Secretary
NEC, Gowt. of Indla,
Shillong,



m

= /‘—‘\.
* ISP, S (S) D>
‘ " PYAN S ) wikE e R /)gﬂ é ﬂ
U gaten) om0 heealy v 3" ﬂ‘g

{
‘ .
- | e

l‘ Guranasi Beneh

AT AT e

AL ADMINISTRATIVE TRIEUNAL
GLURAHATT BENOH

@
bExd
“4
i
s
o
<
wd
2
N
"
v':ﬁi
44

L

mion of India & Ors.

- Ren g%\m&M(\_A-

PETOINDER SUBEMITTED BY THE APPLICANT ABAINBT THE WS FILED BY

H

P e T L T ont B o i
RESPOMNDENTS

i rhat  the apnlicants have received a copy of Written

~
[o 3
<
o
oF
e
e
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-, g 7o oo B ey b gy oo Ho 1o vy ., " T . o -
one tThrough the same. Save and  excef

q

o
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{3
g
o
-
=
2]
%

statements which are specifically admitted herein below rests may

statement made irm para 1 of the

3
-
or
W
n{-
bl
s
¥
i
fin]
B
i
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i
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Written Statement the applicants while denying the contentions

i

-
H

8]
U

mude  therein bep to state that since its creafion i hhe oy
1971 by an &ct of Parlisment called "The Nerth  Fastern  Counsil

Act, 1971 the North Eastern Council have meerny fumchtioning a8 a4

Statutory Organization. The statement of the NEQ authorities that

#the NED Serretariat has beesn treated as an sub-ordingte office
of  the Govi. of India under the administrative zontrol st D/G
DONER®  is  totally falme and imbenticonal as during the last Ad
yvears of axistence of NED no such amendment has ever been passed

by the Parliament who are the sole authority im this  regard.

Moreomvenr . i

pmut  with the statement




the NEC i a Statubtory Organization.

Apart froam

faministrative ribunal {(CATY, Guwahati dated

1 -
NED  to

Secretary, NED vide hi
to gonsider the mather

the uiqnquazhmr,, The

classified as Subordinate offices

MHA ih

(b} 0 the

Seoret

Tribunal,

4

categorically
learned Seminr o

appropr

oy

Shri Sharms has trl

that MNED is not s

the coommunication

{I'i

NED further

n

discontinuanae of

ar the letter-heads

plates of NEC vehicles and

storation oFf theipr

o the Btenographers Or.]1 concerned by the Depufly

s NoJNEC/ADMA4D/98 dated 4%h August,

decision of Hon'ole Central

refute the

winsel for the appliceant that the NEO

tated that

uee of the term "Ministry of Home

L..-l

the verdint of Hon'hle Qentr
2@th  December,
nmgraphers GR 11 reguested the Secoretary,

original pay scals of
The Beorelbary, NrC gfter perusal of the

ity vide Note

and extend the Bistultory Bogdy pay scale to

k2]
s
3]

mawn.puknta far redection of the regue

of MHA, as he chbizined from

Subordinate OFfice of MHA.

ary, RKNEC stated that he above

contention of Bhri B.KE.SBharms, the

was the

late authority since MEC is not a psri of the MHA  =and

part of the Ministry drawing sttention o

dated 76.8.20868 from MHA.  The Secrebary,

thie onily referred to The

of the correspondences of MNEC and  number

3

dmen not change the status  of

o
3
2
i

the NED zs z Subordinate office of the MHA.

oL
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{ln the (a2} above 1t may be pointed ous that following

his so called discussion with MHA on 178k July, 2881

"

of  the sp called list of pffices rclassified

DETLSA

Subordinate offices of MHA, Sscretary, NEC categorics

i

u
i

Tly

atated  that even afiter issusnce of comounicstion dated

o

Y

o f

i
f?.
)
r~1
]

26,8, 2888 from MHA, it does not change the

3

b

2% & subordinate office of the MHA.

That, while gisagraging s the reguests
Stenographers, Secretary, NEC has deliberately ignored
decision of the Chairman of NED, approved angd vetted by
itself, Secondly, this decision/statesent of Secretary,
is  also  very much contradichtory to the statement of
itgelf that MEC ie & DbDitatubtory  Rody & ik

Attached/Subordinste/non-Becretariat body, meade in ¢

NELZ

Fii-A

a0

with Court cases, in a lebier vide Np.7/15/93. NE.IT dated

B.25.1994 addressed to Diregtor, NED.

Mow, after idssuasnce of the latest circular  from

vide No.NEC/PLAN/TI-I18/3682 dated 4th March, 2883 by

set  up  independently by an Act of Parliament  under

Governmant of Indiz Pas its own separate identity, powers

e headed by a2 Besretary to the fOovernment

dy
o
ot
i
3
=

3

o

¥

4

of

India egual in rank and status of any Ministry of Government

of India and as such NED does not form part and parcel of

Ministry in the Government of India. the abnve statement

Secretary, NEC proved not only false but  tetally basele

LIt is oalwo to be seen  that

il
W3

intentionsl arnd misleadin

communications MHA never shated in line with

.
i

most i

At

AMY

of

ST

i

the
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statement of  Secretary, NEC, rather ‘they ~have nluwayvs

supnarted the stand that NEQ i1s a Stabtutory Body.

The respondents to shift their purden and  to mislead

the Hon'ble  Tribunal made false statement regarding . the
Status of the NEC, Following lebters would reveal the facht as

Cm ae e i -
well as the stabus of the NED.

Im commection with cases 0.8. M. l&2/93, 176/9%5, 1717935
and 172/9% the MHA vide letbter NO., 7/13/93-NELIT datad 8Btk

February, 1994 addressed $to Director, §NEDR Secretariat,

are  more sdvantageous and zlse Justifiablie din view of NED s
shatiis b33 S statutory body ., and ik &n

attackhed/subordinate mon-secretariat bhody."

this mame letter NED was zlso asked to choose only

<
-
[
i

- y o P e port sm ] g p v Jo Ko S S e, goa, o g vy A g . 3 one s - o
ong set of pay scsle for the whole organization as mixtures o

w
H

ot o+ - PV e s e s JPro—, ceee o so, o W 3 - oo g fe 7 3
gdiffarent sets of pey scales can nob be permissible to be.

adopted in a single organizabion. But due to the reasons besd

krown to the NED Administrabion, they have not

action  to comply with the suggestions of MHA to restore  the

pay scale of Stenographer Gr.ll by adopting

srale i.8. of Btatutory Body pay scales for all  the
this iz a sheer violation eof any norm being practiced in all
af the Bove. of India. No clagrification was

from the NED Administration for conbtinuing of

such wrong practices. In fack, it iz one of the main  reREDNS

Lo

£}

for which the NEC Administration have been corhinain

oyt 2 T T 'e'-t M i ol 2N
deprive the Stenographe Gr.11 om their legitimate rights

In all occcasions they the NEC Administration gither prefer to

Jig — e E o ma . e e w

=R
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N

reEmain siiest  or  come  out with  false  and intentional

s, oy 5 o oo o
unauthentic information.

Tt may further be pointed out that the reason for

downgrading the pay scale of Stenographer

2il., all of & swudden, with no proper
following the CCE Rules is remained unanswered since long and
vet to be clarified by the NEQ Sdministration.

& copy of the order dated B.2.94 is
annexed herewith and marked 8%

anmesurs—1i.

In reply to the Fleader Notice, the Deputy %ecr@ta“yg
NEC vide his letter No.NEC/ADM/Z1/91 dated Fth  March 1998
zddressed  to Bhri B.Mehta, Advocats, Duwahati High OCooart &

CAT, Guwahati clearly stated that "It is true that the North

r

S
.
2

astern Douncil Sectt is a Siatubtory Orgenisation seh up
A copy of the order dated ¥.23.98 is
annexad merewith  and marked B

s . N
ArmeRureg-—o.

The Chairman, NEC in a letter dated ?,”,“J 48 addressed

.

te the Union Homs Secretary felt that MHA s & modal Ministry
of NED mnly and NEC is not a part of MHAL The ﬁmn“ept of NED
maing  functiomed as & part of MHA iz not correct  and
ACCOrTInGiy, the addl. Secretary, MHA vide D.0L Mo, 3/0 /72880,

11 dated #&6.85.2088 addresséd to Chairman, NEC conveyed the

—rE % NGO UpIecTion  TOT removing Ministryof Home &7

frum woiw secter nead of NED.



Accordingly,  Deputy Secrefary, NEQC vide oiroular N

dated 9th ODotober, 28409 issued an order o

REC/ADM/ 41 /28

all concerped for blocking out, fGovi. of India, Ministry of

Mome S&ffairs’ from all the documents/corresoondences of NELD.

fs per the Aoct, the Perliament is the only authority

for placing  NEC under egny Minidstry or so and  there Is no

mention in the NED Act, 1571 zboeut NEC 1s fo funciion  under

MHA.  But on creation of Department of Development of  North

'
Fa WL
i

Eastern HAegion (DONER), vide circular NoNEC/ADF/4L /2388

dated .‘Qt August, the Deputy %m”roc sy, NED by
canceling the earlier order dated ?u1ﬁ=2ﬁﬁﬁ introduced & new
letter head " Government of India, Department of Development
of North Eastern Hegilon, North Eastern Council Secretariat,’

TP odm all NED lettersfdocuments in view of the

Bhillong-79NEE
transfer of administrative control from MHA to DONER.
# copy  of  the circular  dated
AE.B.E28082 dis annexed herewith  and

marked ass Anmexure-3.

T4 may be pointed out here that while by the oircular
cddated 2tk Detober, 2608 MHA wes removed the MED letter head

wdministrative power of

FEx3

=R A ag Meng does MHOS pan transfer the
NED to newly coreated DOMER.

A ocopy of the circular dated .18, 2888 is

0

annexed herewith mrcd mark e ]

Armexurs a4,

In compliance with the order of Chairman, NED Deputy

NED vide his latest Direculzr MNoo NEC/PLANAII-

dated 4th  March 2883 superseded all Brevioue



t ] .

netifications to this effsct and reguested 211 concerned o

<F
o
]
~

drop the name of the Minlstry of DONER from ail  the let

headse/documents ebo. of NEDC and olearly stated that "RED

s A

i
i

statutory body i.e. Council set up independently by an Ao
Farliament wunder  the Sovernment of India, has ifts  own

separate identidy, powers & functions, Seoretariat

hegded by the Secretary who is the senior 168 officer  egual
in  rank and status to that of the Beoretary in any Ministry
under  the SBovernment of India and as  such  North
Douncil doss not fors part and parcel of any Ministry in  the
Boversment of India?
A copy of the Circular dated
A, ZT.R8R5 is amnnmexed  herswsith and

marked as Annesure-S.

From the above points it is very much clear  that  the NEC
autﬁmvi%iea time and again deliberately supplied spurious aﬁﬁ
falzse information to thse ronble Tribuwnal just o cover up
thelir mistake of unlawfully down or adation of the pay  scale

wf  Stenographer GRLID of MED and used the status of NEDS =s

per  their will and wish switing own  interests  without

Loy

sathering  to follow  the NEC dAct, 1971 passed by the

2
=
-3
o
i
o
it
by
fant
p l

per the test circular dated 4th HMarch,
2EO3 of NEDC itself, the HNEC has its own separate  identity,

powers & fumchtions,

From the above two contradictory statement of NED 1% is

vaery much clear that actually who is mis-leading the Dourt.




Further, in  this context it may also be poicded oud
that while the down gradation of the post was dong by the NED

2 -

itself, oid they have the power to do that?

*

i

Here in their reply the Fourth & Fifth Pay CDommission

recommendations  was mentioned. But there wis no specific

g
et

recommencation of pay sgales for the NEC Stenographer BR,
i the repoarts of the Pay Commissions,. The revissd scale of

the Then existing pay scale was only recommended.

Here also the matter was made complicatesd by referring

‘»l

the recommendations of the pay commissigns whersas aoiu

b,

our plea s for  restoration of Statutory Bodv/Dentrael
Seoretariat pay scales  for Stenographers S8r.I11 who  were
B OV ing the same along with other employees of tha
organisation prior to controversial wunlawful down-gradation,
s Thaet with regard to the statement made i para 2 and 3
of  the MWreitten Statement the applicants while reiterating and

raaffirming the statement made above beg to state that the NEDR

avthority being an indeoesndent body has oot power to look  into

the matter without there being any clarification from Mindstry of

the respondents to  shift  their burden

Haome 3N

e

which A%

ion 7 oof the NED Act, 157

:-..;

nlaced reliance of the sect

e there ds any mention regarding such

nower. From o the gbhove mentiocned documents

W
e
o
i
1
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fact that the NECQ is statuliory body not under the control of  MHA
aritd 88 such  their siand regarding sanction from MHA  is  seld

stairnable. the power and funciion

o
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3
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“of NED authority hasz already been discussed in the judgment  and

o e

order dated 28.12.2888 passed in UA No.149/98 and as  such  the

e
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the Writtern Siatement the applicants while reiterating  and

H N . e o frpn o dojoy e
Creaffirming  the statement made above Deg t state that thes

Ccortention raised by the respondents  regarding powern arcl

ie haseless and contradictory. Bince MHEA haz Deen mage A8 A marty
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reanondent i Bhis O it would be wrong

autho-ity o

Although the Written Statement has been gtatem tey e filed by all

%
X

the repepondents, the applicants pray mefore this Hon ble Trioun

B

far 2 direction to the Respongent No.l that is MHA to cigarly the

igsue and to file meparate Writtern Btatemsnt.

o




iv
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the Anplics M

0.6, No.149/28, do hereby solemnly 2ffirm and verify that the
statements made it LarTaE-
A,32, 4 * J

GTAONS cae 22 2 o Teh e 2N s nserransssasscasrsanennsas APE brUe o my
bnowledoe  and those mede in 2aragraphs veecedomcoenccensanea AP
also ftrue  to my  legal advice am o the rext  are @y hunshle
submission bhefore the Hon'ble Tribunal. I have not
material facts of the case.

A I osign on this tion on this zheziiﬁﬁay

ot



No 7/13/93.‘N-E 11 bL-- [\ L
Government of India’  _ VDNEZURES
Ministry of Home Affairs .

New Delhi, ‘ﬁ ngr@grlibiggﬁy

COUTFER 1994

Shri P.B.0O. Warjri,
Director,
| North Eastern Council Secretariat,
i Shillong.

L4

.Subjéﬁt' Gases O0.A. No. 162/93-Shri N. Das Vs, Union of

No. NEC/ALM/33/93 dated'17vJanuaPy,_?99ﬁt_
i

India end others, O.A. No. 170/93 -~ Shri A. Das
Vs. Union of India end others, 0.A, No. 171/93-
Pariet Vs. Union of India.and others and O.A.:
No. 172/9%-Shri H.K. Nendy Vs. Unlon of Indiag™
and others.: ' . oo

@ e 0 0 0 0 0 0 0 00 . X . .
e .

[}

! \ .

¥ ) )

+

Sir,

" 1 am directed to refer to your letter

2. . The case has been discussed by Director(NEC)

in the Deptt. of Personnel snd Training. The Deptt. =~
of Pérsonnel is of the view that NEC cannot claim scales
under two sets of rules. They should choose one set and
givejjustification for the seme.: Deptt, of Personnel. -

'willithen process the case and take a clear view in Uthe

. status as a staltutor

matt?r, ‘ o ‘
%, o _Accordingly, it is requested that a case should
be prepared in consultation with the 8enior Centrsl Govt.
Standing Counsel, @&ccording to the CSS Rules as they are.
more advantrge-ous and also Justifiable 4n view of NECLS

, body, and not an attached/ R

Cariat body.

subordinuate/ron _secre

Yours faithfully,
' BRI\ RN
‘ o\ A
| ' o TAEN
P ' S . (Lata Gulati)
' o Desk Officer

o

)




9 ) W9 7 COVERKMENT OF FNDEA Mo s 4 RE o
S — A RINISTRY OF HOME AFFALRS
,///‘ Y 7. NORTH ERSTERN COUKCIL SECRETARIAT | (_
4 “SHILLONG ~ 793 0o

5 N0 NEC/AOM/21/91 | Dated the Sth Merch, 1998 ¥

- }

To . _ 'g

Shed B.Fehta, ' : i

Advocateg E %‘

f

Guwohati High Court & Centzal - Py
Adminiestrative Tribunal, :
Guuahati, , : :

Rernaroyan Pathy P.0.8haralurukhy

Guuahatl - 787 009

Suks. Parity in pay scole of Stanographers Gr.il
with that of similar situstod Stenogrephers
of othaer Urgenisations & Central Segctt,

Sir,

I am dirocted to rofer to your legaml Notiem
datad 26 12 1997 on the mubject mentioned’ nbove ond to
atato a8 follous:

1e Status of North Enstern Council: It is tru@ that the
“North Eastern Councll Sectt.is a stntutotry Urgnniamtﬁoﬂ
set up by an Act of Parliament &n 1971, Section 7 of tha
North €astern Council Act, 1971 provides that tho Council
. 8haell- have o secrotarin)l etaff consisting of o Socretaﬂy,
Planning Adviser, Financial Advisery Security Adviser and
such other 0fficers and employoos as the Contral Govi.maye
;" by oxder, detogmine, However there was no detoils in the

+ Aot xeyarding nature ond categorfes/pey scele of various
posts in tha North Enstern Council Soctts As such the po-
wer of creation of posts and determinatisn of pay scsle for

each cotegory of employess rost with the Central Govteas
thae North €astern Council haes no pover to senction for creo~
“tion of different posts as vell as croatlng higher poy scale

to aench @mployaeao

2 Parity of Pay SCQlet It io truo thnt thero is popity &n
poy scole of Assigstnnts and Stonogrnphors Gr.11 of North
Enntern Council Secctt.ns compnred to glailnr posts &n the
Central Sectt,and other Orgnnisntians pnrticlpnting in the
Centganl Sectt.Sexvico. The 4th pay Commiesion had recomman-—
dad pny scnle of Re,1400-2600/~ for Aauietnntn & Stenogro~
phers in the Central Ninistrioa/Ooptta.af Govt.of India and
this pay scale hos alyroady beon grnntod to the Stonogrnphers

s&f”




— A% - | ?}5}¥ Lﬁ;?“
Groll, Howavor the pay sconle of Agatis,and Stenogruph@gm in ‘%@%:;
the Contral Sectt,hns baen further rovigsed to nn.iadowzgugﬁm: %ﬁét
Woe@ofFe 1,1,1996 canmgquent gn tha decision of the Caontral ff't
Admintotrative Tribunaly Principal Benchy N.Delhi in UA, Mg, i
1538/87 datad 23.5,1989 vide Deptt.of Personnel & Tradning ° o
BN No.2/1/90-CSodv dated 31,7,1990. The NeC Sectt,sant the e

Propogal for grenting thig soMe pay scale to Asstt/Steng-
graphbé Groll of NEC Secti,but this Any'mbals has not besn
granted to the Asstte,and Stenogrephers Groli of‘NEC“Sectta
8o farg, ma!hiy on the ground that theﬁmwihbd.o? rocruitmaent )
in NEC Secttouga not through 6pon‘Compat1ﬁiva Examination, -,
which g the requirement um'per an doted 31,7,1990. towsver

the mntiar has baon teken un'ngnin with tha ﬂinimtry of Home i
‘Affoire being the Administrative Minietry concerned af Nogth
Eastern Councgl.scctt.nnd o final decleinn in thie regagd
has not been racokvad go fnr, " B

g mtnﬁaﬁ gnrlier the North EpatarnAtouncil
Sncttah?a no powar tn grant highor poy acnle it is not in
2 poeition te sanction the pay scnle of NMa,1600~2900/~ to
tha'Ams%ta;and Stonogrnphers weo,f, 1,1,1996 without the
concurrence of the Rdministrative Ministry concerned 14.a,

|
the Mintatrey of Home Affalra,

| : . - Yours folthfully,

| ‘ ' Q.kak&\l/
| . (L «Chuaungo)
! Dﬂpuﬁy Sacrotagy

1
fiemo N0 NEC/AOM/21/9 1 Dotod the 9th Magch, 1998
Copy tog' ' _
- ﬁe DyeSecretnry to the Governor of Arunnchn] Pznyaah'
& Cholgminn, NEC with reference to bis lotter NO
G/NEC/98/95817 doted 12.1,1998, '

. 2, The Gonernl Socretary, NEC Soctt,.Employoos nammj
ciation, Shillong for £n?0rmntion, )

3o Shri H.D.Canrgo, Dicoctos(NCC), Covi.of India,
' Minlstsy of ttoma Affalrn, Noooihi'w T-ulith .
~ reforence to his effice letter of aven No.dated
i 16,12.1997, o o

{3, 0ffice Copy
i

(\ ~ \ . [ O :

' ' kx.ﬁ#‘ 0T
! y \D R 3/(
| ' “ '77p}&7 (L.Chununyo)
r quwr g;§%b*j ' Doputy Socratary
k. A . N\ o
’ f 2&
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GOVERNHENT OF 1NDIA
NORTH EASTERN COUNCIL SECRETARLAT
SHILLONG=1. :

No.NEC/ADM/ 41/ 2000 Dated, the 28th August,2002.

leuﬁhﬁuﬁmkmﬁ_ﬂ

~,
RN

Cons Bquent on the - LrGatan of the neu annrtmont of

Developmunt of North Eq'torn logion and tronsfer of the adm1n1v~  “_:

tratxvu control of NEC from MHA to Department of { )Luulnpmuﬂt_of
jorth Eostern pRegion, the letter hoad and addrose of NEDG secrota-

-iat ghpll ba a8 follouws with immedinto effect =

e

~ buvnrnm ent o india
R Department of Uevalopmant of

. o North Eastern Region , . I
v . eNorth EaﬁLG&%@CUUﬂCl] secratariat '

P N ﬁ,%)u__.lh;JlDﬁg ~793001.

o BT .m“.‘ - r - . ' :

= iz 0 o : GRAM: NECOUNCIL
o FAX NO. 222140
T o 224270
l?i‘_\.~' - PHONE 3

- “mné All outgoing. lattaré sfrpom North Ea:tern CDuncxl

*Sscretarlat should have the above 1ettar head

_ This suporsecds the prov1ous Clrcular ND . NFC/ADN/A1/
2000.dt. 9.10.2000.,

Cotgte. ’

i

: g/
o . Pty
’ li&U“ ylgtl isru>

Memo No,NEC/ADM/41/2000 Dated, the 2Bth august,2002.
COpy¢t0 4 :

1. The Joint Secrutary, Department of Development of North
¢ matnrn Reainn, Vigyan Qhavan annexae, Maulana pzad Road,

HiwW UUJHL,
2. Tha Deputy borzrctqryE Dopartmeht of LDevelopmont ot o bLh
ELastorn Reylon, Vigyon Bhavan ANNSXC, Maulana Azad Road,

New Delhi. ‘
{

3. All Adviscrs/Directors/Qfficers, NEC Sectt.: ) For information

and

4. ALL Wings/Branches/Soctors, MEC Soctt., ' complianco.
5, ALl Stenos/PAs/PS. L

@m

( R, Ndthur )
Dopufy Sacruinxy
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L NORTH EASTERN GOUNCLL QRETAR]AT
e SHILLON c

No.NEC/ADM/4 1/2000 Dt.. Shillong, the 9th October, 2000.
| ER | T
CIRCUL AR . i

AS oeslred bv the Chalrman, NEC, the word GOVP
OF INDIA, MlNlSThV OF HOMiE \LFqlko

appeari nc; on all ; D

and Jtatlon@fhes of Lho NEC Sectt.
should be blocked out. The

.ex1st1n »Plleg covers

concezncd saection /gehtoru

max do” Lhe needful pequJnlnoatdﬁﬁhélrm fespective sectors/

‘ m e e A S

oections. TR S

= Yo AN S o

O ; R ‘ i ~~
= | i S/~

o : o : Ié Ly C 1uanngo )
. ' C feputv Secretary,
) - . . . . ':1 Mot

DA .'»:' K

Memo No. qu/Am@/4L/2000 Dt. Shlllong, Lhe 9th OcLober 2000.

Copv 'CO

l,éAll Sectors/Sections of NEC,
2. PS to Secretary, NEC,
3. PA to Plannlng Adviser, NLC

4, PA to Financial adviser, MNiC.

CJ/\kWVV}) - |

( L. Chuiaungo )
Deputv Secretarv.

e



. R GOVERNMENT OF JNDIA h —

e S NORTH EASTERM COUNCIL SECREETARIAT, -

: p STHELONG, R
- ({ S ' :
NO.REC|PLAN|It-10/2003 | C A" March, 2008 | o
CIRCULAR o - i
NI (" is a statutory body i.e Council setup independently by an /\(‘ of Parlinment ‘ : '
ider the Gov ernment of India, has its own separate identity, powers & lunctions, Secretatial , oL

wnvmll\' headed by the Sceretary who is the seaiorJAS oﬂl(,cx equal in rank and status to

“that of the Secretary in any Ministry under ther (mvcnnmnl of Indias and as such North
Easterii Cosrmeit does not fornm part and parce ofany Ministry in the C()VCHHHLH[ ol tndia,

CAE Sectoral Heads and Teads of the Bistitutions under the administrative contial of

NEC, are therefore, tequested to kindly drop the name of the Ministry of; DONER from the |

|ollcr or any other document whenever correspondences are l)um_, nmdc hencelorth, This ; l

upcuulc s all previous notifications to that effect. ‘

This has the orders of the Chairman NE :Cint lm lll(,

Mv;'”‘" (Raje V/Mzillun')
wL -~ Depuly Scerctary

{ 'hp'\' o !

St the Governor of Assam & Chairman NEC, Raj lllm!v.m Guwahati,

210 it Seeretary (MEC) in the Department ol l"""ltkwu(‘m 'of Nuotth lml'm Reojon
Nigvan Bhavan Annese, Maulana Azad Road, New Delhi = FLO 011,

AR Seeienal Heads ol NEC. g

CUHeads ol thednstitutions under NEC . "
SSoject Coardinator & Development Strategist NERCRMS, Shillong.

! o

. ( (0 :
' L v o Seactary Nl(

A L In Planning Adviser NEC

T ,\ TERE u\mctll ANdvizer HI ¢
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